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IS TF I HATAT
(FTIR ITAR AGIAATAN)
sifaw Ao
T2 faoett, 14 smreq, 2024
HIHAT S&AT TSH(3A=MsE) — 09/2023

e i S o1 # e A1 i R T ersE iU Aewige” F AT § He i ure et
ST

%. |. 6/09/2023-SNEAT:- THI-THT TX TAT Hellterd HAT e e Afa=aq 1975
(zaF are 'wfafaaw F w1 § 9afq) T aua-awg ar 7>qT genterd /T 9ok R (37 it T aeget
U TTed LT[ il TgaT, Todiad i< S i< &fd & Hgior & form) [9, 1995, (39 a1 'uet
' A7 "aree iR A e F ' gaiia);
F. TS E e

1. &9F FieATeoTd U UZrhHEed HY ofiee (3% a18 "Areaes” & =9 § off gefifq) &
THT-THT 9T Fara ST gee 2w stfarfaam, 1975 siiw @i e 3w (37 &t 7 awgelt 1
qTed TSI FT Tg=, Tedie 37 T0g 7 afd & i & fow) Faat & s artaa
TSR (39eh aTa "IIEeor” & &9 | Y 9i9d) F a9 TS Ardad ara< Bhar, =9 s
(P =ae &= AT Zor of Fg7 T §) § ST 7 399 [Aifaq srsEnid sewed (e

5179 GI/2024 @)
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T aTe AT 3T A1 AU 7T AT AT AT FT TAT 8) F SATT F HaTaa qrearet
ST 0% A o o[ HT-T0T 9T TAqT FNTET (38 918 " 77 "areaadt e & =7 4§
HfId) THT-9T 9T AT Hefad (38 a1e " a1 "qreaadt FEmt F w1 # geiiaq) &
AT | HTAT ITEALreT ST 9% FIA & {70 1995 % FTALTAT hl W] AT 147 21

TTTEERT0T § 3ae® 31T Seqd 999 347 9189 & e 9%, ATag=qr qedr 6/09/2023-
FfErame famTs 29 frdaw 2023 & ATeqwW | U Qrastiae a1 ST ¥, ST AT Tora= o
TERTIT STETHTIO g, 7 HATed TEqAl & Hd ST & srreqcd, AT 3T T91d &l Heiig #:3d &
forw et % fRem 5 3% |y ufea afaf=em £ g 9U % sq| fawa St 0= &, (1) "atea
39T § INT AAAT AT § AT qrearet gk it T At Freprer F: & forw s afs 3sge
FT ST g T = SN T g5 FHIAT AT Al gL FLA 6 (o7 TITH g

BIER

Fr=r afeta strar =1 arew oo = o w&g § e T 2

F. ST F AFH 5 qUT F IU-F9 (5) F ATHT S L& FA 6 (o0 0 T@ T TgT
FAAT qTed ULSTaaT 6 ITH F a0 H AT H qafed <97 & arard &l Areg=d
o

g,  grfeEer 7 29 fAdeT 2023 7 T F TSI, FETUTLOT § THIIOT U qraoT+a Aee
ST T, Foras Safara Sor & datea awqet & amd & qag § qTed Tdisi= 0% 6l 1=

T TSRO § TATEAt 6 |1 ST AEEadr o Uk Ifd 9d § Saiaaq 90 F garam,
TETAT IO F ATT IcATEHI/[FITAHT, AT ATATAR/TITRTAT A T IANT 6 FTT-ATT

T T IATEHT 1 A G IqAeY FIC MY E-HA Tl % ATATL AT AT ITH
e 3T 13 o sroe = / staera /o) forfera &9 ®, gt a9 7 & Haw

T, gTiEERer F T % FIW 6(3) F ATET AR & AT FER0 0l TF I A1 o
TETAT F9T % FATATH, ATA ScATEaRI/ AT, SATATAFRT ST ITTNTHATAT 0 T il

T WA # HAtgT I F FqEE q AT AU AT w91 F g s 3w F
FaTashi/3caTashl T TATaet #7 Ia¢ Feifa qua-Hmr & fiqe 3 &1 99 D
IATEHT/AATaR w7 A9 M0 95 [T TAmEer 6 Uw Ifa off I8 "&fad q9r F AT
SATEI/AATdRT 3 AT ST I F A7 Fofy 7 o7

. arteeReer F et % FEw 6(4) F A fAuT 3o § Aetatea sa Somest/Aarasnt w
IERICERRIEEI IR

A T ATHAT

T I HHHA (THr)

A3 e FHsa

g ol AT ~TH I FHI]
e e

Tar=TEAT oS e

ST 1T g HfHHT

AT UL HIHEHA SHIATS
fRraT AT er hiaweT FHa]

AT TS SR ey
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12. TS AT TR HHHA SSET HAT [T Hee

z. utrfaa soresi/Aaiast T s gry S [atast it gt #7499 2197
eIl

1, HETS AT T HiUweT SSET et forfaes
2. HiE HH qIers orfiee
3. THF HHET 2w (T=e) forfaes

. OTEE F qd § e aeqet & et STa srandenl/SAaenTe w0 araTad
SeATae T St forad A=t 3 2 6(4) F AT e q=aT JEfY TS 2

1. st EfEAr yrgae fafves

st R e wrzae forfaes

EIEIR IR AR IE LSS
HAHT YTFITEEH SiedT TTgae ferfaee
TEI 2L UTzae forfies
A Reradt eamisti forfies
srefear Wt forfaes

AT SATTT T

TRt ferfes

s i (sfem) s Frfeee
T S 918 U #yalr

FHTEH TSI grzae fofies
FTHFT FU ITZa< forfiee

FART hHwd

Fret wheree ferfiee

¥F. SAAATAUS UL, FI1

GG TS HH ATZaE oIS
Fuersr e fofies

U I T e
Ated oo forfaes

ATF HHFeT TTEaC (s
gfuw ferfaee

W HF TTEFH

T s

ATEH oo forfes

AT dAareedrs forfies
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29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.

[EEAGEIRIENIC]

AEH ST Tifemd STEae foffes

A AW, TAE (T TTede [oiHee
(REIPEEEIRIEED

T FHiHEweH (3faT) arzace fofies
HEAT T T

HITHT A1 forfies

AT deT wrTefedeq forfies

AT Tt gy e a1 foew

e e HeE arzae fofies
[HERESIEECARITESS

. TH. STAE FIHTEEHA ATTEST
SFATSH S TEde o HeE

EE I IE ESIER NI AR EE]
FIECCE b T

IHT HfHFed

.21 1=. At yreae forfaes
FEFT HiHHH

fafeedeataties

T TSI Tae forfiee
S Fiwed forfies
THOHATA

I iAo

foraeag

ElEEaL

FEEITd ATATT THAA

T WY FHFHeH 24T IT2ae fofies

et oft smaTas/aIRT F ATiEOT g ST SATAR /TAIRT Y TETES T T 39T

TS ek AAHTH ST | 9T Al [oraT 2l

TSRO F AT Toga qIedl oY Hafda #oad &0 afei® Ba wamastt ST &
frferfera arfeat 7 st fZa swemaet &1 same s/ T )

1. = AN

2. HETE AT THH hHEHA STEEN HUAT [T THeT

TOATAAT & &l it TAHAT & 999 § Iogd TAl g AT AT 9 T A T

A& # = A T2 off Fq2 I T, IIFRLT 7 TAAIqr F a0 F, &l Fal
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AEALTF AT, T FT AT § 3T UHT SR il TSI JET AT 8 3T T Togh
qTIEAT T GATHT A1 AT AT | STl Fal G9d g, T ST IT TAAT T FLA
T TeAT T TIAA T AT T AL 0T T2 FAAT T GITH -9 @ Iqese Fard
T foraer oo srm)

T, Togd IIEAT &0 21 FIasT 2024 F ATSEEAT F ATEAH H Ik FIT TE&A AT AT,
TEQAAT Sl TAT 6 AT TR Fl 37T Togeh qISAT & |1 qIEAT FA % (o[
FRT AT T

T, ATMOTF AT U FifeTdt AgrHearay (SeiErars v us) ¥ oy &har 1w o1
& o foser @9 aut & forg "@ated aeget & ATl f dq-a9-a1 SR 7 S it
srater, ST aTeERer &1 fafdEa s g2 off, SUered FrE S0 e 7 S it 7w
T IUET o 3297 F Shoil fHeew 27 9 92T ham 2

T, -gIAEe god (UFarsdY) 7 Mo Scamea i aRra $ie qa § "&taa awqa fir
FAT ST o= T AT o LT I /AT TAT 7, ST = S2RT FIT T 0F TS TR
& YT UT W qI 9T TAd o@T #gidl (SToudT) % Sqame T@T 747 8, arfd T8 aaT
FTAT ST Heh o6 FAT TR AT qTed UTeedh T SN Hl gs &A1d &l 5L FA &
oo gt grm

. TG qTed ST ok I29T F AT AT At 1 ;e 2022 7 31 7T 2023 (12 wEiA)
e g1 et ¥ st srafer v 1 7% 2019 - 31 7T+ 2020, 1 379 2020 - 31 |1+ 2021,
1 &7 2021 - 31 7= 2022 3T AT FT s7Ater it Aafer F T | /AT TAT 2

q. TR ST e TeAT | AFeAF HIHT O S AT TR AT Togeh qIfaaAt gy
JaT= fohU T 227 &7 A ATIT AT ST F S29T F (o0 Sraedsd qushy S arefy Jar
T AT AT AT A7) TITEEHIOT § FdATT /I | e Sawor # s=g& qiiedi &
TATOT AT ¥ = BT 2

. i F 9w 6(6) F AqH, THEFIM 7 Togh &l Al 26 I, 2024 Fir AT
ATEaSA® gaars § Hifgsd &7 F 9 G T6qa F3 H7 Ja9¥ Ta= ham difas
qAaTe # o709 o= s qa 3 9T 7el F /ifegd w9 § 276 0w GEnt f e
TEQTAAT ST e T AT AT TAT AT, THF A& T TEIAAT & T2

T Toge TEl gIRT A TS TEQIAAl, 3310 U a6 ST AT 6 a0 (&S 3ogh 94l g0
TETH T TS AR, O g2 % 9169 % 91 q9i9q g ofi¥ aaqq ofi= & forg grEfies
AT ST 8, ATATT SATad [Hehut § TTreeRer gy 3t=a =7 & fF=m o @ g

. WTTEERTOT F ST % I Sogeh T80 1T &l Ts GAAT 6l qeiahdT & qa¢ § a3 Fl 4q%
foFaT ST Fva ST T FaaT sfaw Aohet 7 e a9ar g 3T R, SFag ST
AELTF FHEAT ST ATAT HTHT T HL SANT FIT TEQA ARSI /FEATAST 7 T FhAT|

T MIAIAT FTET R TATEAT F HET H Togsd TEl g MO A 9T IS 6 TS
ST 0 ST 67 T2 27| 6 g 9%, TTTETor § SOeIdT & 141 i Tt T o
g, STel T saea® §, 3 UHT STl &l AT G497 9T g AT 7T Togeh Tl ol
GATHT Al AT TAT g1 ST Fal T g, AT ST I¥ AT T&TT FLA qTel TeAT Fl
T ST 9¥ AT A0 T2 GAAT HT TIH -0 Gawor Iuersg F#a #7 FHaer
ERIRIE

. el Fel o TR Tege 0 F S F I 98T § TR H7 QAT g, AT ATAT AA9TH
STTHRTET YT Al il &, AT ST § HI6RT a7 STeAT 8, TR § UH Togeh Tl 7 -
TEIR(T /AT 37T ITAee TN AT I TAHTT SATAH oY I9f U
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T FAA S HRT § N IO SATETE O U Soge qeT g10 TEqd ol T2 STt 7
gfafateres #ar €, siv zaferg [t % aga wrfeeror grer o= B smar 21

. e = % o wrferer gy stoerE 1 AT 3w 1USD =% 81.06 8
=T ST Sk "= 9wy

TA AT Togd TIEAT G TEqiaat

4. e =7 o Y 9vE IUTE F I F qEG F AT TogF UTAT g Fle T AAT Gl AT

5.

6.

7.

8.

9.

TS 2
C 0 e e 2o weAlaal

FramTeie 3euTe % IEY T Y g F O & "ad W g AN g U T I o
THE &

. =TT ST ST sedige (Aredin) g 5o sreamsioaie ot #2r Srar 2|

i, STEUIT AT AT FF AT F T H TTIAT AT UHITT T STANT Fieeh (AHT AT ST Toham
2l

ji.  STEHT UF AT T F ATT T TTg |, SAATLTA LA g AT RN ITTRT ATHH Toh1T
& SRR ¥ = THTEAT & A7 o fory [T SITar g1 o &7 STANET AT TaTsi
AT TAT RIALT % IcATEA § @ AIAN 6 forw o o Srar g s @ar [aior
Ilgcaﬂugl

iv.  THE ITART UEHCead, HIETAF A fesie 59 THEdl § UF g qe& & &9
T foraT STTaT 2

v. faEmrehi scame § 99.8% i, 0.1% 9T 3w sraforg srerfaat ot g
vi. = 3N g fAfaaa some arfufas s el ® F T 3 @ e

STFTHTSAT T T THL 6 T I ITART 03T ST T g1 AT: =T SANT FIT 3cATId

ICATE AT 3T F AT a%q & FHA 2T g
T.3 g it =

FAATT AT H =i ITTe AU sehligd a7 MU g1 AT &l AT & =T
H T ST ST 8 3% 77 a5 CH3CHOHCHS3 a1 Us A1 gl

AT T IATEA IT a7 THIEA AN T TTIATT HET T START Fh AT ST TohaT g1 ATAEh o
seqa T & B 3 s 3 fRmior 3 forg Sraefier 9t 1 ST ¥ w7 E) g, o a9 1w
ST foT ST F1fRT 3 &1 AoT-31e T AT o 9rea® F e #7 Iearad, e oo s g
AT % ITANT T ALTFKAT AT &, ATAH ITqTE § FlE AL A 2IaT gl I<ATE HT ITART THTA
AITINT F forw ST IET adve & fFam Srar g1 30 Rt w7 START w7 [ sifaw
IeqTE T FAOroaTstt F = e saw A8l 2l

T IUNT FIT IATET IATE HaTAd <97 | AT HIA shl qE] T qE 21aT gl T SANT I
ITIR ST HEfdd 397 ¥ AT ScaTe Wifds ST THTEtaa® O, FAT T ITAE, 3Ta
afaaer, Toa Mg, @A =T @O o 719 & SR aEfiador & §a9 § qaqig gl =
HEfa Feqell & Icaed & fow At Efemir syttt afae €, sifow some §
T [AfHeer 8 i THH TRE ITART AT SITaT g1 36 <@d gu, =3 S g fafqaa
ST &l AT | SAATAT AT T a%q h THTH AT SATAT 2

=TT IcaTE 1 AT gF S ATaHTw, 1975 F TeqmT 29 F siaviq Taud &re 2905120
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F SN A (AT AT g1 HIAT [ AR Fadl Aiehidd g A aqT =9 § fS=mreiT

IUTE o AL T ATETHTLT A51 2
T, R ST S ST & @
T AT THgH ATEAT FIRT T FeAT

10. =¥ SERT ZIRT ITALT ATHHT | TH 1T I TR 7T 137 8 36 Sraes Serfora forfies &t =
FAtT F IO HETad TGS F AATT F FIOT AEEH T AANT HET AT AT AT,
ITT=rTRAT &1 AEAT 9T T a8 T 39 & GTH AT F3A & a1ae(@ I gl EM9F S lTora e o
AT T TOr 7 2,12 e St Fw G arard B, S@tE arteEwrwar ST ¥ 7.14
e St &7 s T, e ST T THIed Fi & SHaAs? SITE w1 AT AT
TAT| FHIRAT F ATAFTHRAT FT ATATE AT A & T=9 S T RN 9 AT I977 F A7
ST ¥@ il TS AT Ghd aqT gl g T4 SART ANETE % o[ 9731 7SS & ar | f=ar
T FEar 2

T2 O ST g TEgraat
11, o SR w1 v Rl & weer & =ieg 3= g oy 70 seqe e e 8

.

AEAEH & JATAT, HT H HaTed Teqell H Fad TFh q+F 7 IAEH 8, 98 §, alIF
HeTor ferfaes ("Sdiuer))

AU 7 = AT AT F I G I HATSd TEqel A7 AATT AT gl 7 T,
fwTar 1 fRufa MatRa 37 % ST T T JET ST AT U

ATAH o I AT AAT F IO Fatad <o F A= I #7 qrang A8t A g i
g T | Tl AT ST a7 Hetad 297 & et [Maias | 9aied Tal gl

AT AT-3ref T Zomi, qeT =T & FFe0r HIAT & g 10 2| qreq Tefifagwt & [ 2
(3T) F AT, TH ATGEH I HAL AN AT TS FA (o7 TTRT AT ST Tl g AT
g T FT TS qEG HT AATAH gl Gk SAT S hael Hared 297 F AT (7 AN gt
g, THTIT ATERTHAT FET 37T <90 | 7T 0 srama Frf=erendt & =9 ST a91 &
ol TR 2l

IR THS 2022-23

FTfTRaT g R O ST Ty xk

T # IcaTeT Ty

T § | THET

TR Had H AT % *a

HIT % g | A % e

HIET qAars & 2 AT Toga qIedl g7 aqTs T AT il AT il TRT-ARTHT
FATAT AT AT| AT H IATEA S GIT T AT § AT 79T g, STET I3 S0 qATferaht
T T 2

T ST T AT AT AT g qF ATH AT § 38 Tl aeq #7 100% Icarad
FAT Bl

T3 ST FT I T AT, T ArEF T H{ T o A § = IeATed w1 UF a27 Fer
g 3T =H W, Ted UAHIH & FEm 2 (J1) 7 FEw 5 % aqE araewar w1 @
AT Bl
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q.3  WTTEERTOr g T0eT
12, T==ET &1 Fow 2 () = SEURT A FEa TRANd w3 &

(@) "G FEIT" & T TG FTIT ATHIT & 1 G0 &7 & GAT Feq % 117777 § 77 §T & 5T
FTH TAIET F1% FIEAFATT IT T [5177% I Teq T ATHIEF ITET IT Te€q & FT GG ITTTT
FT UF ST STTIIT &, 4977 307 13 T 0F FTTaF F19T q7i2T Teg & [F7fa®] I Srarasl &
FITET 5T IT TT Fe% SATTF 51, UH TTHG T GG FEIT 9157 7T 7% TITIT ST T T3
ST F7T 577 Fd 51

13. AU TF F FA & (o0 E0F BiedATeo® U UarehiHahed Hiqieerd forfies gy smEes amx
T AT 81 aEe o WA AT § T TR § HEted awqel H S UE AT SCITEE g, STl &9
FeTforae forfies g1 Srfiuer F Gefaa 391 & A== 3eae o ST 9% qreAredy o e F
THST FId gU UF T T AT gl I qle 6T ST ¢ 16 e F A= 3ere &1 srana
TEI TFaT € of ag wrea  FRet sraraes = gafer gor & fret fMataes & gt a2t 21

14.  sraE® 7 T&qd AT g & Sues werferm forfiee (Sdiuen) 7 st srafdr % <o "afea g
=T 3TTe T ST AT €)1 T8 I1ET ST F a9 g 6eda g oY 36 el (e
2T & AR | AT FATOT 6T SITar 21 =+, STfuer F Faterd aor & Tt 7 smana & 2,
grfersReT Rafa Mg F3 & S2eT & STUA &1 FT0T q9aT gl TEIHTL, TTTEHIT FHT T
7 o =9 ST= & 3297 & o1, sees wed | 93 3carad &1 100% BF1 § & f{gi & =93 5
(3) = =T qfeq =e 2 (1) it T Ara9=HaT HI T FHaT gl

15. ScaTee/fAaia® & =0 a9 & Ja1d | [ FTTeiend s w1 SIAT F T A 90 F a9 37
AT FHAT 9T ATATT ST T@ T TOEIT HT AT qT 8, T SAN 6 [T I3l qAEE 6
I H HATU 43T FIAT 2, TTAHIT Tle FIaT ¢ o6 958 "5ad THh AATqF g TSt HaAmEat 1995
F [ 2(3T) | 3T T ST I GEIHA [T AT & ST AT ST ohl T2 & o SA3Td 7 T
2l oTeT "SHEF" TIE TT H FHUT T FhU TT J@l &l Fa(9q FHLar gl THH AT, S 99 |
" F AT e Feq S F T v srata o or, S adw o # AW g, 6 "I 7
Hafera g1 4% seres® 7 9 T Gag avg FT A4 Tl AT §, T =6 S F o we 3=
F ® T | ATaeh T GTAAT F G99 | FIe T 7l gl TEHLT F Fearaa w7 & drues wiearzse
T HIIT | *** Hifew o Hag aeqsl 1 AT (oA, Sreeht Tier $* ffeae of = sater +
ST T AT T SAATT T ***% ST FoT T AT ***% T Fd gl Tg 2T 30T FLaTl g
o T st | srara it /7T ST qo T q9Y a9 §eW H SUeTHRd AT §, 39 &1 &
FHSL FLAT & 1o TTETHIOT T ILLT ST oF AT T THATIAT HTAT AT

16. STTEERTT 3T AT AT g T Rofa &1 aieor #39 F Sze 7 Sfiue % Icares & &= § @
STAT @, Saas T a3 & ARd # =2 IcA1ed & a8 QI g Rer § &Y 39 91,
et = e 5 (3) & a1 atea Fae 2 (31) it srae==har w 2 FaT gl

T AYEar

.1 T oGS AT I TEA HEAT

17, STOAEAT F Hae § o Teg qTeAl g A TEQIAAT qgt At T 2|
T.2 W IR G T T SR

18.  TOHIAT & e § F3 AN FIT (T T oA 10207 36 T &

T HETS AT TFEE HIHGA SSET FHIAT o SAATe® TAATAAT FT JTET 6T § Fih 39
SITATIRA/a= T ITATET I AT, TALGICeT, IcATad TohdT, FHATRAT 6l H&aT 37
Tefard Tett o feraor M= g T arar R 2

g, (9) 999 g w7 e Tfiee e uas wuwa 2= (@) ffiee T sreafas
IS T ITAT FRAT § FAMTh Srgid Saied aeqall  Icarad i< faehl # orioer "Jafaa
TEAT F FTT-ATT FOAT o SALLTIRT T GATHT Al 64T g




[\TT I—=Ts 1] BIESEEIRISEE S RIEIEU

.3 TR g gHtET

19.

20.

.

=.1

aTeq et Rt % e 7 § FerEm araem g
"7, AT TR

(1) 399 6 & 39799 (2), 391799 (3) 37 (7), A7 12 F 3917997 (2), 797 15 & 39799 (4)
HIT [7F 17 % 391799 (4) F @3 arq # gid g 1, {97 5 & 39794 (1) # F4i7 9787
HAZTT #T IIATT, IT F7ATIT 3 FIRTT 3T TLH FIRT TTH1T STETT 7T TR T a7 #1
T FITE TE F1Z F7T TIAFLT, AT GTAFRT E1RT 3941 MI9A17a7 % a8 & aqw g7 7%,
FTF FTRT UGT FTT S{TUAT 3T U1 STTAa771T 9277 #37 a7 967 & [319% grie#<or # fa=7 #4d
7T 7727 #1 U] F13 TTT%17] 9% 751 #1 10l

(2) STHTZT FTEFTLT TITH1T STETT 9T GFF7T J2T7 FI7 TTA 55 F TETFIT & STTAT FT GFHT 13
F FEHT AT TIRTI TeqT F2 ST 17, UHI TIa0%1 J377 #37 a7 767 1 T H, AT
STTTFIRT GIRTer % a7 sifagas7dfier 781 8, al Uar qeri< STaigd it #1 37 F1001 F7
AT JEGT 7T AT 3 G997 9T FT T8 51

(3) 3177 (2) F I3+ 17 % gIa gU #1, 77 sf¥iza JiEa#rT #F1 GATE0T 51 Srar 5 17
TIGHITAT % [T ST FIfET T8 & 97 a7 FT AqaHAT GF9T F1 GTaT17% FI7T 9T Iq%
THIFII F1 3] GrETHIFT IT TRIT T F JIEFT F37 % [T 77 T di7=g% & al a5 Udl
STTTFIT #1 TTGATT FT THT

TIIAIAAT ITET 6T TIATHAT 6 Fael § ol Togeh T8ql g0 T e 9% 29 0l T2
STTHRTET 6T ST T T2 7| S B 9%, TTTHIOT 7 Ta0TdT 6 Tl Fl T 0T w7 8, STai
AT SFTF g ST UHT STTHHL T TIAA T AT AT § 3T AT Togeh ST il GATHT Aal (AT
TAT g1 STl gl TAa I, TAATT AT TT TAAT TG Fded a1l TeqT Hf fHaer ffar wr o & 7
T SATET 9T A 61 T2 GAAT T TATE -1 Foawor Iqersy sy, S a4t s=ge aet
T fAteraa aR=ETterd & T om)

[EIECRIEY
AT oG TEAT GIRT ST&qq HLAT

21, ITEH/AATT®: FT T ¢ 6 9 ST T2 arfaq w3 § % w@r g & =5\ d=wme S

22.

Fetfa w2 w27 8, =T o fafasr 2ort & siama Frwdai w7 w0 Far g1 78 e w1 & oo
Fle TTY HIMEE A5l ¢ (o I AT 397 TTed USIia § S=q1 He Fal g, A< ToF Sl /19 o
T, ATSAT, HITAT ST, JUAT 3T TaTede & Agca Ul SA-Ag1d fG@rar gl JHt =araes o
QT T AT | AT FH S=HT He Tl Hd gl qod ey ToEttaat ars it Fafast, g1
H IAE-ARTT ST AT AT 6T Taefiaar § TA1ad gl gl 7 SN Hl g &td & TATAT
Z0 | e & forw &+t i@ |IfET <90t & Aa7d &7 qed i HAT Agea 0l ¢l T | SRe
T SITaT 8 oF g Faet =0 ST9 0T 92 T4 shiad Fee o ST T oTiHer <90t § STare s
IUTIT T FHIEAT S AR F|

e Y=Y o [T ST ATRTHRAT 6 ATaT & e 9% 0% il 1 ofF, e qeq =9 § F+= 1
AT a2 e shiea T 3T o, s a3 ST &1 GoF FF FL AT AIdd JHATT HT gardl
T T3 M greAiteR, = " AT i FId areaTe, wIET, SR i qievde & gue off, |
AT & T T AT H1 99% T | ITATaew/[FAATaqa 7 aF ¢ o 3T 4T 3907 % [GaTs = 4
#T ST AT et AT Fed =J11 & q919 8, &Ow &9 7 T T 3% Argrd qraAv 6 A7 A
T A 2| TTed et FIAT % qads || 7 T 2900 | S3A7q 6 TAE 6 G947 Gediwd J=ad g
ST ST T AT AT G % 2% & SITera 2, 3T ST 297 | AT il {7 Fef SATd /1 FH
HHT 3% T, AT ATeF ©F § 7 <901 &1 TeA STATT A1 7% & 7t Fear gn
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23.

24.

25.

26.

g fF T T o & ©F = wrHer § =19 99 UF 397 U &A1 dhiwd AT, g 0T faEw R
AT AT ST ATl HTET ST 6T g1 T8 god § w7 oY i &ai & 23 2Rt &
BIF ATAT BT 6 T2 T TATAT &7 | THTHTT qgl gl TFhdT gl THAT, STreeheor F Tt =aras ot
F AT FT AT AT FLT T ARG AT 7T 21

ATEAT, FITAT, AT 3T AGTAS § ARKIT T F AT 3% HIAT H ATH g, ST AT digd
FA AT T 99% 8| TTHTT ST THT FATAT 90T AT ATIHA ARl e (9d SATATE /IS o =TT
FT Iocrad Y Gl gl Ted TLRIGAT AT I FT 7 Heqerar gAfea &7 % * s
FTIF ST 6T FLTHAT 2

Tg QA 6T AT g FF AT I9= Si= F forw aR=re garet F fqe & oqad 11.7.2 %
ATET, TAHE AT § TF G0 qodiwd 6 AEedadr gl "ves ag Rgia w2 § & vEr
AT ad T ST FAME0 T FT-3T <901 8 AT TH AT 0 AT 74T 6 3% |
Ater g, i AT T F 7% o ATIF N JdA7 = § T ord T BT gl THF FATAT, Tg
e T Strar € T s aefy Tort & ST 1 w0 S 107 o Fe 9T fiae [ dr
SHfiE 8, SRt Hiemsus fiudt § TR F 3@ g0l T, T S0 3 R &7 F eqt
ST AT T & Ba §, Tg AT 6l Tt g o6 ST aaa S § §947 qoaidd &
AT AR T2

ScaTas/FaTas a8 A T 77 8 % Fae =19 & [GATs S U &A1 Hied Hid 79 SN &
THATT T T | FH Tal gNT| AT, HIAT AT, JUAT ST AaTde ST7 <901 S HrHd Ad 1
T = 6T AT H TTAeqelT a1 77 T2l g1 SA=d o a1l AATd] o FHI0T g1 ATAT &7t HT TATAT
B HFTTAT FLA o Tor, FdT Haferd Fo0f 7 AT Fd g0 UFh S0 14 EaeqF gl Tg ATTH
greamTor ot ff qTe STt &1 I Sl T SAIanT A Td Fedr gl Tt 2900 T e
e # farwerar & aRormaeasT =er @ At viaerdt $i ge SR oy sroaty e g
TRl

.2 O ST g FohT T St

27. ST T T&T F9 & AATT 9T qTed UehT ek T 8, ST AT e § Grai¥e g7 o

21 Zferor HIRET, qream, SHREFT 3T e SH 290 § A0l AT & ara9E, S A8 &
ZTE A =19 & AATT § gl §s &, A1 GIh ToT STHIVET il BISHT 9T TG 2911 | AT
# ferae o gl

[PART I—SEC.1]

L] 2021-22  |2022-23 EIECOn]
EIREE) %
&1l 38,364 76,040 37,676 98%
GIEEIRT 23,152 13,890 -9,262 -40%
T 36,759 14,860 -21,899 -60%
T ST FTHHT 5,691 8,763 3,072 54%
fraete 7,457 4,498 -2,959 -40%
=T 39T F g = 8,188 1,478 -6,710 -82%
T 39 F forg 81,247 | 43,489 -37,758

28. T ST AHHT & SAATT ATEATHRT FH ¢, 8,763 e o, ST AT & T AT AT Fad 6%

3T TEET AT &1 4% 21 =8 AT, Safe =19 9 9= ara § 37,676 e a7 & gig =,
T 39T 7 ATe® =9 ° 37,758 Hifew = @T &A1, I8 T9r7ar g o ST IcaTaahi o o7 90 &
STYfAaha el HI g8 (&AT| ATEE AHET F TqT FAdT & 1o GIh 5T AHHT & AT Fad (14
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srater it AT [THTEr § g0l 38 ST iih, =4 H7 SHad SATd qod THT AT-3Tefe 9Tf T T
o o7, o =T STl ST o1+ 90T & ST a7 gl TTae T+ g

29. IIEH 7 ANT Fgl FoF ATTAFIOT T T ATheAd AT AR T F47 9 & 7 FoFar 197 st

30.

THATT TgAT & UF TE FF gl ST 60 70 Arama & forg axfq &1 TwAr 31 W@ w107 g[=0
AT Tl o, Sve HAA ARG HILHI § F Tk gMT ATgU| AT THETAT 6 ATHA H - ATS(IA &
e e s =@ a1 arey 6T 9 ureq Tdtyes [Sue 219), 9a 7 Raiia BFar &F
T Bl T Q90T & AT 7 AT eAfd & Trer & 21, o ST T afa & = Fwor o v
REIRSICFARC]
7.367 97 [RE10T 7, F917 TH77 7 T 37 TT SE7aT & SATaT F5 FIH 31 75977
#1, ST FHIET T T 53G FHNT FT JFETT G597 75 9, [5ed A6 97T & S amaer
ST ST & ST 7T 9, GIT H FIAeqTT7 § 7321 SFHIT T & 37 FF 7 T TAF 7
qgFE F, FNT THIIT T TF T TRET SFfora #1 3T 7737 7 78 "v9r 781 & #
ATHRIAF ST F1 5% Hila% &id # [ag @4 91 qagaqor a?i% g FET @97 =7 8"
(@97 F FIR7Ee); f# g7 "#15 Hgeaq@ T=rT dg1" (f[R9lq ge9w) f#9r a7 #F "#ig
TEAGT THIT" T&1 &1 TFHAT 9T (TAET 3T FT &9 F7 S1977), 13 75 i (TiaearaT) &
TEAG TITETT 751 @ THAT &, I7T (37 97T & AATT # JTHT F 51 17 & 7T 781 &) "97
&1 o= % @97 @ SIATT 7 ATHRIAF FEIT F1 g% AilaF &1d § INETT 797 81, 9%
FTRT 78 qi2 #1 571 § 13 3 S797 &7 ar7 7 erfa &7 F70r A% #1 dls a1 0F 787
2" AT a7 [ [%rer @ 93 ST #i did 95917 § T9RIT 37 a1 3T
t I FRF "ST (3T T FATT T 13 F AT ArFEAE [F F dlea ¥ AT Tg7" 3

7.368 T [FeTeor # 27 9gqel & 54 dFa Herar g 3 9T FEEET T Fd &7
FAET FIXIT FIXH FT [@ETT 3T ST 3780 T TAF FIIT FIFH]I 3 AT TI197T #1
TEHIT #11 TAF FIF & qa9 &, FNT TgITT T [7°% %707 1 &fd & TarT #1 @97
T 3T TT SITT ST HiaF &id F F17 "F0 [dF FT T8 ST 781 5171 J91T TG
FT THT 75T 5 97 17 578 & (347 H1 F2F F7 919 751 97 7 7 3T 7T SI7T AT
qifa® erfa & d19 FI0 G FT TIe aTeT 971

7.369 g7 AT &7 & GZ11a% G947 T Sa7T & 13 UF F4-FH1T TZId ST FAT-TT
&Tfad FIFT & 19 FaT FIAT §, 37 THITAT FT THATANGT g1 F GFAT & 3 F2 "HgeagiT
FRF" ATHIeH &F T &1d FT UF Hgcaqul FIX0 &7 G & ¢ 13 S 17 TT SITT HiT
&rfa & 1= #1 F2T 1 ST #7711 FTAT%, Zell G514 - [T 55 37 0 FIXF 5 & 5AF #
THTET ST 7 37 TT FATaT & F AT FT FIT FAT FA # [0 qHHd 8, [ uF
TRIEIT F HTETH T THT & 13 FIT IAF FIIT FIXF 3 THIF1 #1 J197 U1 & 3 a3 9737
FT ST FIAT ST AT FIAT AT9TF & - I7 FIH % TH1E1 FT T 778 & TF a9 17

TTHET T3 Flear gl

TI<H 5T FAHOET & 7.253 & G0 7.250 - F7977 T F&7 gie-ioe &l Il 9T q1eT
TSI [ETTe 184) T7 AT FaTar g & TS 99T % agees 3.5 § A AAard g fF srfawry
T o T ST T AL SANT Al THATT 6 S U HIT Toidh TITT Fe| THH THT TEHRH
TTEAT T TEA THIEAT T THATT TgAT a1 T FIEHT ¥ FG=1 FEAT oA g1 SATAHTRAT F7
g AT FLAT ATRY 3 T 7T FERT T g ATAT A2l AT ToAd qL1h F ST 07 T0 AT %
T AR 81 Sg4aT SITaT 81 9Tl Aeiahd HERul F g 9 S adT g 3fiT I Fdt
g T o7 et & =el & 27 U T AT o Annit i afd & S wreor e Fi artaa agt
FAT AU TIH 75T FHRFT F [F0F - FeFTee Gor ITEEE aqT gl &, T8 I Fd g0
Y 0 U AT o T =iel & I-Ulesgad &7 FEid S & g9 916 IRadadl & aEr &

o (o ol
dldv(a AR 4ldd %l




12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

31. T U T97 | AT U UTeA ULTeFw AT ST FhdT § AR I SAATAT F =T SN T e
BT 2T | THE FIIAT AaedswdT Jg g [ =7 0 T0 o & & FE0 § | Ush gET A1l
T T 7 q7F 90 F gl AT 6 STae[@ ANT-AoNT <90 F AT 9T ] a8 & h
T &1 IETEL & oru:

o i ¥ Hiceraw Rfernta: grerife arstier siv fe-srefie ot & s wgaqor o, Tad
HARIRT T TSI ST AT FAT 6 qAAT | el 39 AT ST &l a2 AT a1 7
FATAT & U A9 I €A Fhfad T

o Y O wTEqs: IATET AT Tehd T AT HISE 21 & dTas(@, TNT §9 7 JeY
T I IraTat it N sutRata F wreor Faa = F:1 Afera B

32. ¥ ATH =H 7T &I (L FAT g o6 ared 9o o a4t 390 & g o A= e foar et
U 397 F AT T GAMAT T Tl 8, A 21 I AT Aol gil

33. =E® AATET, FIYA qled e & o G 2o #7 =799 w27 & o qamest it w=o@r 951
ar gl 78 e #Fxar g & = &1 a9 w2 Gr s =JrR afw G B S | e
FT ®F § 3% AT T4 7 T 7% | %7 gl FIH7 T A=l & To(17 qHIH i 90at &l
AT FLd 2| HadT oA 9T [l 7 a9 || Fae THT AR AT § S U & Fieaw 90t
T T AT ST 0 SATAT g1 Gk aaATT AT § hae U 297 A g, S0 I8 7 9y T8t
ZIAT g1 THE AATAT, ST <e0f § ST & FIT 99q Aol g, ST g AT # qHA FeeA % o7
AAITF 2|

9.3 WTfErsor grer awier

34. A | EAT % @I B % Had § AT THgeH TET GIT (9T AT At A7 AGwor oy i
= % ia< B = am ogw g9y ¥, vSt [aw, 1995 F ey 14 ¥ s ahfRuftat #1 seem
T T g Sk dga st |J9Te i St e 14 (@) S srEeTswar g & S w7 g9 w7
ERIECIC R L o o i b s | A K e A ol v B A M DA e S K i e e i
T &Tar g, 99 3% o AR B " ST 6 1 TA9d § B TR H ar <90 F aried
Y F e ATATT TTAT F AT TIAIT & ATH F [oIT @I Aal gl

35. =H HEH § IITAFHIT T HEAT ¢ 1o UAT I TATT AT FIGT Aol § ST HHT T <97 6 [A6g
ST [ T U T MGl g1, 9ol g 3+ <901 & SETd 9379 |73 H gl THfu, aaAr S+
TR ot FET AR T Ioarad Agl FLAT g FAIh Tg ATT T AHAT F3 o (0 T ag o
AT AT U e 2

36. T=g TTEAT & AL % TH1T H T o= 907 qU3am, HIAT, THIET AT qlaiads & dana
AEATOT o 3T T AN AT e AT o6 A9 AT qod i w2 T@r AT, ST Iawar 1
AT I@® ST ol o FAT AIeaT, HIAT, TR ST AGTAe o ST f AT § A1 b
FH AT Ater off| T &7 7, =9 T900 T AT A /AT AT 00 qate (Fefrems) F 01 FAaq
=T 1 oTfere g7 2| TH IITEIO H, yrteer 7 faferg aRfRutaat #7 staewa AT g, e 91w
F ATLERTE § Farrerd Far 137 )

37. ITTEEEOT o SATd HHAAT 0l SATIH AT Hf, THT & A1 Agead 01 o IA-AEE & [T HIEH
AT 9T 2T T AT BT U AT qoaishe ATerd 2 & o7, J= F Saiad arand 7=
T T | TEd g4 A ST 7T THE ATq(qha sl § F T4 6 a1+ T AT e qod ¥ hh
TUET T T oA
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13

< ST o=y 2en Y ATg-a o gy
TfE o fagw
T e qrEaT FHifaT sl TIH ST SRTHT fade
=T T/oaSt | T B/CASY | HET =T ET | wjuES | wEn | R/uES
aT-22 | 9547 | 81,774 | 173 97,951 |[1,399 | 86,231 - 12
wT-22 6,488 89,025 1,930 88,603 - - - 12
J9-22 | 8,097 | 88,956 | 1,697 | 95450 |1,998 | 88,378 - 1,502 | 84,859
SETE-22 | 8,043 89,883 1,003 88,137 - - - 12
IET-22 13 1,55424 | - - -
frqeav-22 | 7,463 | 77,139 - - 2,969 | 84,073 -
aFzaT-22 | 8,322 | 77,162 | 1,785 | 77,085 |1,940 | 78,930 - 1,062 | 85,914
TATET22 | 4,905 | 77,702 | 1,016 | 79,163 - - 1,504 | 82,877 12
femese22 | 7,607 78,655 2,662 74,524 985 85,012 3,960 | 79,735 1,539 84,294
S a-23 | 2,953 | 77,757 (1,039 | 74251 | 115 | 1,06,451 19 6
w23 | 4,904 | 76,232 | 742 77,500 | 112 1,00,995 | 321 | 76,709 12
aT-23 4,094 79,136 1,805 77,838 | 5,091 77,483 2,960 | 74,883 6
A 72,423 81,828 |13,864 81,635 |14,610 82,259 8,763 | 80,215 | 4,177 93,156

A SR =T 90T (ATSAT, I, FHRHT ST ATaTA ) & S AT ST ARG Sfed 9o sia<

(2./Tad)
TEAT FA T AAA ML | qEaW | FIRAT | G4 T AR | e
HTEAT
GUESE)
AIA-22 9,547 16,177 | 4,457 - -
72-22 6,488 -422 - - -
IA-22 8,097 6,494 | -578 - -4,096
ATE-22 8,043 1,746 | - i ]
ITE-22 - - - - -
o aw-22 7,463 - 6,934 - -
HFLAT-22 8,322 76 | 1,768 - 8,752
T TT-22 4,905 1,461 - 5,176 -
e aw-22 7,607 -4,131 | 6,357 1,080 5,639
Sa-23 2,953 -3,506 | 28,694 - -
HA-23 4,904 1,268 | 24,763 478 -
qT4-23 4,094 -1,298 | -1,653 -4,253 -
WIRA 3fq 9 § FIdT 72,423 2,153 | 4,862 256 1,140
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38.

39.

S A F aar = fF 9 F s gog adar fiens § arear, ST, 99 T
FHIHT 3 Fawete T AT § F7 T T AATAT, Tg FH FHT a1 F1 a7 I Bregie o
ZOTT T T STOT 1T & H T o [o10 AT ATl T @IST 3EaT o AT <ol g o AT AT %0f
FHAT 7 AT T o 9T {1 AT AL 9719 ST

THF FATAT, AT AT & T @ F forw st Fwat w aurtg w2 Tfaeaeff a9 @ F
T 9T % TATHT % ATASE, Sra i IS 6 R AT AT § Frae &1 sqea e 7g <@r
AT & T STt A % A § ereer 37,000 Hitew o #i ghz g2, a9t v At ot § s
# Arfe® =7 ¥ 31,000 Hifew e # Rrae s g T T | ATdT ¢ 1o FH1 AT it w7
FHA T A AT ATYIARATA T HHAT HT FH FLAT 8, TTodk IAhT JATAT T I FFEETET Fl
oft FTRT AT FAT Bl

[PART I—SEC.1]

it AT (MT) T (2./3f7)
2019-20 | 2020-21 |2021-22 | 2022-23 | 2019-20 | 2020-21 | 2021-22 | 2022-23
T . TTT. 78,685 | 52,332 | 35,758 | 72,423 | 50,272 | 92,645 | 82,240 | 81,828
qrzand 7,676 | 19,859 | 22593 | 13,864 | 55,305| 86,532 | 83,789 | 81,635
FAT ot | 28,823 | 34,691 | 34,547 | 14,610 | 52,336 | 89,061 | 80,955 | 82,259
J.UH.T, 9,862 | 18,952 5,695 8,763 | 54,958 | 81,783 | 79,344 | 80,215
IR 5,162 5,033 6,440 4177 | 53,347 | 93,117 | 89,754 | 93,156
40. STTERTor F SIS foeesd & ATa7d ATHET 6l ST i 2 Tg TET & J1 T 79 § Agea ol qra

41.

TS & T Heh ToT auiaET A GredT o 39 srarat § wrhr w ors g1 2w A & T
qTTerRT | FATIT AT g1 JUAT & ATATT & dael |, Tg @7 747 ¢ o uaw grT Farq Fataa T8t
I 3T 77 feHaw, 2022 & AT+ 2023 F @1 dTeens & fq § ot go. Wele s & I =T o
STl § 100% | AT H Agca 0l dig o< qr-8T 7 900 & fA7qi § FerEe &% €7 &
IS T AT e arer oY =] =T #7 A tasd Afy ag= arer A [avawt/Scrast
T Tl ILATAT g1 THH STATAT, T I F [GATE ST $F qg! FLA A7 (H0T T J2ART 9T A AT
SATATT ZTT AT T HATIAT THATT I THLAT T2l &l

9 S =T I & AT T GG
_ATT 2021-22 2022-23 | gR&EE (%)
T 35,758 72,423 103%
GIECIC] 22,593 13,864 -39%
T 34,547 14,610 -58%
T ST THHT 5,695 8,763 54%
Hrawds 6,440 4177 -35%

AT ST 7T 90 F AATT AT TGN T U F=omT gfafHteea oft =09 7 srana § e
g 37 o= T90 & AT | Rrde & F90i o o FHemgam g9 747 8, Bow =9 4 9wa #
FA AATT AT 3% | STAF & oIy @]
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Trend of Imports from China and Other Countries

80,000 103% 120%
70,000 100%
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42. e i 22T, aree BEErT & €A1 3T 93 SN 9T 0T TAF Hl GL0e7 g erd
LAl g Toh HAT AT AR At &t T It ST STHE w7l

T SR REET SUHT (THELT), AT 4, Rt gea sfiares arfsiaer fAeior

Bl S Tog® qTedl gIT TEadt

43. 11 faHaT, 2016 & &, AT HF % TRIAG TErHie Hl FHIH 6 q1, AT 6 AATal ared
Tt = FHAl ST AW F A T AT HATT FIA ATl IJATahi 6 (o0 ATHT To
eTfod 921 FT TFd &1 THRT qaqd g ¢ 6 ARG F I T AL-aT AFTae T TH
START ek AT IcqTal il Ted VLTS H AT T 6l TOMT FIA T FIAAT A ol 2l
i IR ATATAT Tl FLAT &, AT AT ST T FIAA I AT & TGFaT g, FFi6 Tg I7d &
TeegLlel ATACEl F AT AT g1 AT 3T IART HATAT Seegdranr Hawi F Aqamared
HTTSTehT TOTAT o foIT a9 STl ITH FT o o7 a7 gl

44. = 9= FT AT IS ATHTEIT F FHRH F AT T "IN AT GEAT T IS 2T ST
IR, T ATHTT o TUET TTed TLHTATT § Agogg 2 F AT FHAT AT, FAAT FIT
AT T ERaT & ST 22T 7 STITRT FAT

.2 = SUNT G-I Tgfaat
45. TN FAATEAT FAER, AW Tod, Haia gea =iiv i1 are & dae # 2 SR g
et seqiaar T T 8
F. A W AT A F IRAST TEEwT F dageas 15 (T) (AME) F AT TF A-qT1
FFATET & T | AET AT AT, A ATH ToF HFHT & AqA0F | 6 A 7 F ATER
e T ST =R

. fod TR S oT & FaEa Al Had A1 H F A IT ARTAT T STANT FLA 0l SAaLTHal
g Fts FwTar arfea #3a g & ame srdegae #ir Rafa 9% SR 9¢ R 2T g1 A+
ITTEHT 7 TE TIT Tl (AT §, TACTT ATCHT AT T AT goF [Heifig #:2 % forn
= T T FHAT AT ANTAT FT START FA il AAITFHAT Al gl TG FTOHI g il =1 o
T % ATHT ATEFIT o TS AITHAEAT & T H FAZE % Aq&T g, oEH =51 o
Tofaed TS I¥ qTed ULl it qAteqd aHidT onfAe g (FF Fa¥ 7/44/2018-
TS|

T, RIAT &0 TRIST 8 AT o SAATaT T <901 Al [HATdl & ThHAET Tod 6 e 9% qated
Z91 % TorT |t goo et BT wam 81 U fiwdt w d30TE @9, 9% o o7 siaaeT
AT gATs & forw oo o ST 2
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T, THCTH ®T H, AATH F TG | F oA F AT 9T G g &7 A € &Far g s
oy, FTaTeT i wermatae ==t & 3t arw F forw e aurntea @)

T,  ATEEE A SIS(TEIeE Ue TH g THI1AT el & dqa [aiq qog MHeifa BT g1 aqar
HTANTET, THET ST, FHIIE, TG 7T, 99 ok ¥ dqahiT qT gArs * oIy aure
[ERIRIE A

7. ST AT qeh e ST qgea 2l

8.3 WTTErEwor g |efter

46. ITTErwTor F HaTerd 397 F ATT IJeaTaehi/ ATt it wearaett 9eit ot Rred 3w wterswor gy Aaiia
TIF S TL0h F GAAT ITAH F il qATg &t T ff1 [FAias i wImast #71 aa gare arer
TR HHEA Teeel FaT fofies, w0 T forfies o vas Ftasa = (vaF) b
FRT T T3 T 2

B.3.1 9T o &7 fReiwr
IS srefereren &t feufa & afer

47. STTEROT F HaTerd 397 o ATq ScaTaahi/[AaTasht & searaet sysit ofF, e 3w Jtersor gy et
TIH 3T TEF | AR T&TH FA hl TATE oF 75 AT FFeft off Seuaress 9 areie srfeqaer & U=
T ITET HTA 6 [0 T TATAAT HT I AL Aol [6AT gl TEqATL, AT ST 97 F IATEHI 6 (0
AT ToF 1= & &9 § [eiia fHam @ 2|

48. o AT T | =4 % TRART T T Aq=sa 15 MEATTER T2+ FaT 2

"GATT 1994 #T d7q=57 VI, 2R% T =77 9% a7 ga=iar 1994 ("7re+ qehindiae’) &
F7=e VI # #1197 9¢ GHEAIGT Si7 SCM FHAIAT [FElatad & Sq&7 35 197 37 %

TFTET & A1 g7 3 SITT T 2T FHATET T AT T

(%) 712 1994 % siq=e@ VI ST q1ea=1el #3017 & Saia god qa19ar &7 [F87307 #3748, ST #37
FTAT ST 7T TTTE 1 IS & [T 7 @ 7141 F17a1 SFTIaT TTal F1 ITIIT FT T
U1 FTITTAT FT FTINT FT ST [FEIi@d ({997 & SrErT 97 17 § 798G oql 997 Trral &
T FZT TATT T ATEITRT T 5T

(i) TI3 17 & eI FTTaF 98 &F T [7G7T TFd 5 13 3T ITIT & 7719, I i< [[G#1 & qaa¢
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114.

115.
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AT T a g T TTTEEROT &7 Teartead Aoy - 2020-21 H FEdt 77 i 39 99 & 214+ ard §
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AT T A14T g o6 el a9 2021-22 T ITINT AW, AATT § T 3 AL SN FHl THATE 6
TATHT % [T AT ST A8 01 9 39 a7q 92 |l S &d g 14 =A79e Fgu & fore a1 a1 it
FATY | &t T AHAT FAT HGed 0T g, AT hdel AT TY ohl AT ST AT T FIAT 32T
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ATHATE IT TZANT Al FLA AT (AATART T SAHZANT T ZATETIRT FLeA o [orT fsaeh Tq¥ a< Afares
[ T ATHAT HIAT G2dT gl AT, T ATHA |, T[S o I =ATq JoF & e 9¢ Feaita
T ST aTer qa Rgiia fru sa €, 91 a8 AT § J9ganT #T TdTed F€ 9T gl Taiau,
TSR | TgIRT & (70 ST aqT1e @ o (o0 I-ag Rl Faiaast 9% g 9 TR 7 g
[ERIRSISIE]
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T SITaT 81

ATATF FT qF g o AT e & forw urferreer T 2019-20 ST 2020-21 F 2T & ITIRT
AfEqur g FA(Th 2019-20 H IF AATT & AT AT 2020-21 FIfae-19 FWRT ATCET ATI FreAitar, T
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ITFAROT A1 AT g T aaar vd-Sfuw o= § srafore At & form o f 72 S s afa
AT it e 227 & & 12 g & 9T o arer fRataes  forg srorar i 7wl fe-arierh
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VIl =R SERT & Fiegafed i A siqugsie: Sef a& =3 ST & i qrIest 7
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gl gTeAiteh, S T T AT st STTRATT & FHIL0T AE AIAT AT T TR ag o
STANT 3 § TeTH Tl AT| &1 ol AT i AT | GTAE § AATH 6 IcATaT %
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129.

130.
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Y TR0 70 ST & Wiade €9 § T9Tied 9rs T

. gert fRaer s it awar: 77 arEr Ty G "@Etea awqget fF /R § giE F aEes,
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#r A | 5 a9 A ATy & forw v genfea e areawret e @ i A #war g,
Srar FoF A= <7 T g[ew ATt F ww 7 § F9r7AT T4 B

[ ATfert
.5 T T A & g | gAeer BRI fAwtar T
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¥ q o=y, AfEe arfasrr

MINISTRY OF COMMERCE AND INDUSTRY
(DIRECTORATE GENERAL OF TRADE REMEDIES)
New Delhi, the 14th August, 2024
FINAL FINDINGS
Case No. AD(OI) —09/2023

Subject: Anti-dumping investigation concerning imports of *Isopropyl Alcohol™ originating in or exported
from China PR.

F. No. 6/09/2023-DGTR:- Having regard to the Customs Tariff Act 1975 as amended from time to time
(hereinafter referred as the ‘Act’) and the Customs Tariff (Identification, Assessment and Collection of Anti-
dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995 thereof, as amended from time
to time (hereinafter referred as the ‘AD Rules’ or the Anti-dumping Rules’ or the ‘Rules’);

A BACKGROUND OF THE CASE

1. Deepak Fertilisers and Petrochemicals Corporation Limited (hereinafter also referred to as the “applicant™)
filed an application before the Designated Authority (hereinafter also referred to as the “Authority”), in
accordance with the Customs Tariff Act, 1975 as amended from time to time (hereinafter referred as the
“Act”) and the Customs Tariff (Identification, Assessment, and Collection of Anti-Dumping Duty on
Dumped Articles and for Determination of Injury) Rules, 1995, as amended from time to time (hereinafter
referred to as the “Rules” or “Anti-Dumping Rules”), for initiation of an anti-dumping investigation
concerning imports of "Isopropyl Alcohol" (hereinafter also referred to as the “product under
consideration” or “subject goods” or “IPA”), originating in or exported from China PR (hereinafter also
referred to as the “subject country”).

2. The Authority, on the basis of prima facie evidence submitted by the applicant, issued a public notice vide
Notification No. 6/09/2023-DGTR dated 29" September 2023, published in the Gazette of India
Extraordinary, initiated the subject investigation in accordance with Section 9A of the Act read with Rule 5
of the Rules to determine existence, degree and effect of the alleged dumping of the subject goods,
originating in or exported from the subject country, and to recommend the amount of anti-dumping duty,
which if levied, would be adequate to remove the alleged injury to the domestic industry.

B. PROCEDURE
3. The procedure described herein below has been followed with regard to the subject investigation:

i The Authority notified the embassy of the subject country in India about the receipt of the
present anti-dumping application before proceeding to initiate the investigation in accordance
with Sub-Rule (5) of Rule 5 supra.

ii. The Authority issued a public notice dated 29™ September 2023 published in the Gazette of
India, Extraordinary, initiating anti-dumping investigation concerning imports of the subject
goods from the subject country.

iii. The Authority sent a copy of the initiation notification along with questionnaires to the embassy
of the subject country in India, known producers/exporters from the subject country, known
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Vi.

Vil.

viii.

importers/users and the domestic industry as well as other domestic producers as per the email
addresses made available by the applicant and requested them to make their views known, in
writing, within the prescribed time limit.

The Authority provided a copy of the non-confidential version of the application to the embassy
of the subject country in India, the known producers/exporters, importers and users in
accordance with Rule 6(3) of the Rules.

The embassy of the subject country in India was also requested to advise the
exporters/producers from its country to respond to the questionnaire within the prescribed time
limit. A copy of the letter and questionnaire sent to the producers/exporters was also sent to
them along with the names and addresses of the known producers/exporters from the subject
country.

The Authority sent exporter's questionnaires to the following known producers/exporters in the
subject country in accordance with Rule 6(4) of the Rules:

1. Avantor Perfomance Materials

Chang Chun Chemical (Panjin)
Dezhou Detian Chemical

Hubei Kelin Bolun New Materials Co.
Mitsui Chemicals

Petrochina Jinzhou PC

Shandong Dadi Supu Chemical
Yancheng Super Chemical Technology

© ©®© N o g A~ D

Zhejiang Xinhua Chemical Co., Ltd.
Zibo Nalcohol Chemical Co.

= e
= o

Hi-Tech Spring Chemical Co.
12.  Zhuhai Long Success Chemical Industry Co., Ltd.

The following producers / exporters filed response to the exporters’ questionnaire issued by the
Authority.

1. Zhuhai Long Success Chemical Industry Co., Ltd.
2. Fox Chem PTE Limited
3. SK Chemical Trading (HK) Limited

The Authority sent Importer's Questionnaire to the following known importers/users of subject
goods in India calling for necessary information in accordance with Rule 6(4) of the Rules:

1. Adama India Private Limited
Ami Riddhi Chem Private Limited
Archoma India Private Limited

Arkema Peroxides India Private Limited

2
3
4
5. Aspen International Private Limited
6 Aurigene Discovery Technologies Limited
7 Aurobindo Pharma Limited

8 Bharat Jyoti Impex

9 Biocon Limited

10. Brenntag Ingredients (India) Private Limited
11. CJShah and Co.

12.  Chemi Tech Engineers Private Limited
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13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
217.
28.
29.
30.
3L
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42,
43.
44,
45.
46.
47,
48.
49.
50.
51.
52.

Chemical Corp Private Limited

Flora Chemicals

Hazel Mercantile Limited

Insecticides India Limited

K. Uttamlal & Company

Khushbu Dye Chem Private Limited

KLJ Resources Limited

L J. International Limited

Laurus Labs Limited

Lok Chemicals Private Limited

Lupin Limited

Maharashtra Chemical Products

Mayur Chemicals

Micro Labs Limited

Mylan Laboratories Limited

Nikeon Corporation

Overseas Polymers Private Limited

R.R. Innovative Private Limited
Reliance Organic

Sanjay Chemicals (India) Private Limited
Samman Trade Impex

Saraca Laboratories Limited

Satya Deeptha Pharmaceuticals Limited
Shree Bankey Behari Lal Board Mills
Signet Chemical Corporation Private Limited
Symrise Private Limited

T.M. Thakore Pharmaceutical Laboratories
Technova Imaging Systems Private Limited
Teva API India Private Limited

Trident Chemphar Limited

Urmi Chemicals

V.D.H. Organics Private Limited

Vertex Chemicals

Vivimed Labs Limited

Yasho Industries Private Limited

ZCL Chemicals Limited

Ramniklal

Pioneer Chemicals

Shivtex

Ujjin Pharma
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVil.

XViii.

XiX.

XX.

53.  Jupiter Dye Chem
54. Pon Pure Chemicals India Private Limited

None of the importers/users have participated in the present investigation by filing a response to
the importers’ / users’ questionnaires issued by the Authority.

The Authority issued economic interest questionnaire to all interested parties and concerned
ministry. The following parties have filed a response to the economic interest questionnaire.

1.  Domestic industry
2. Zhuhai Long Success Chemical Industry Co., Ltd.

Information provided by the interested parties on confidential basis was examined with regard to
sufficiency of the confidentiality claims. On being satisfied, the Authority has accepted the
confidentiality claims wherever warranted and such information has been considered as
confidential and not disclosed to other interested parties. Wherever possible, parties providing
information on confidential basis were directed to provide sufficient non-confidential version of
the information filed on confidential basis.

The interested parties were asked vide notification dated 215 February 2024 to share the non-
confidential version of the responses, submissions and evidence presented by them with the
other interested parties.

Request was made to the Directorate General of Commercial Intelligence and Statistics
(DGCI&S) to provide the transaction-wise details of imports of subject goods for the past three
years, and the period of investigation, which was duly received by the Authority. The Authority
has relied upon the DG Systems data for the purpose of computation of the volume of imports.

The Non-Injurious Price (NIP) has been determined based on the cost of production and cost to
make & sell the subject goods in India based on the information furnished by the domestic
industry, maintained as per Generally Accepted Accounting Principles (GAAP), has been
worked out so as to ascertain whether the present interim anti-dumping duty would be sufficient
to remove injury to the domestic industry.

The period of investigation for the purpose of the present anti-dumping investigation is from 1%
April 2022 to 31% March 2023 (12 Months). The injury investigation period has been considered
as the period from 1%t April 2019 - 31%t March 2020, 1%t April 2020 - 31% March 2021, 1% April
2021 — 31t March 2022, and the period of investigation.

The Authority sought further information from the other interested parties to the extent deemed
necessary. The verification of the data provided by the other interested parties was conducted to
the extent considered necessary for the purpose of the present investigation. The Authority has
considered the verified data of the interested parties in its analysis in the present case.

In accordance with Rule 6(6) of the Rules, the Authority provided opportunity to the interested
parties to present their views orally in a public hearing held on 26" June, 2024. The parties,
which presented their views in the oral hearing, were requested to file written submissions of the
views expressed orally, followed by rejoinder submissions.

The submissions made by the interested parties, arguments raised and information provided by
various interested parties during the course of investigation, to the extent the same are supported
with evidence and considered relevant to the present investigation, have been appropriately
considered by the Authority in the present final findings.

The Authority, during the course of the investigation, satisfied itself as to the accuracy of the
information supplied by the interested parties, which forms the basis of the present final findings
to the extent possible and verified the data/ documents submitted by the domestic industry to the
extent considered relevant, practicable and necessary.

The information provided by the interested parties on confidential basis was examined with
regard to sufficiency of the confidentiality claims. On being satisfied, the Authority has accepted
the confidentiality claims, wherever warranted, and such information has been considered as
confidential and not disclosed to other interested parties. Wherever possible, parties providing
information on confidential basis were directed to provide sufficient non-confidential version of
the information filed on confidential basis.
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XXI. Wherever an interested party has refused access to, or has otherwise not provided necessary
information during the course of the investigation, or has significantly impeded the
investigation, the Authority considered such interested parties as non- cooperative and recorded
the present final findings on the basis of the facts available.

XXii. ***'in the present final findings represents information furnished by an interested party on
confidential basis, and so considered by the Authority under the Rules.

xxiii. The exchange rate adopted by the Authority for the subject investigation is 1USD =X 81.06
PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE
Submissions by the other interested parties

No submissions have been made by the other interested parties with regard to the scope of product under
consideration or like article.

Submissions by the domestic industry

The submissions made by the domestic industry with regard to the scope of product under consideration and
like article are as follows:

i.  The product under consideration is Isopropyl Alcohol (IPA) also known as Isopropanol.
ii. IPA can either be manufactured using propylene as a raw material or acetone as raw material.

iii. IPA is a colorless, flammable liquid with a strong odor and used to manufacture a wide variety of
industrial and household chemicals. IPA is also used for major applications in the production of
bulk drugs and drug formulations which are vital in the pharmaceutical manufacturing.

iv. It is also used as a common ingredient in chemicals such as antiseptics, disinfectants, and
detergents.

V. The product under consideration consists of 99.8% IPA, 0.1% water and residual impurities.

vi.  The product manufactured by the domestic industry is commercially and technically substitutable

and is being used by the consumers interchangeably. Thus, product produced by domestic industry
is like article to the product imported from the subject country.

C. 3 Examination of the Authority

6.

10.

The product under consideration in the present investigation is Isopropyl Alcohol or IPA. IPA is also known
as Isopropanol and is a compound with chemical formula CH3CHOHCH3.

IPA can be produced either using acetone route or propylene route. The applicant has submitted that they are
using propylene route for manufacturing IPA. However, it needs to be emphasized herewith that the
production of IPA through two different routes, which require usage of different raw materials, does not lead
to any difference in the final product. The product is used for the same applications and in the same manner.
There is no difference between the characteristics of the final product manufactured using both the
technologies.

The product produced by the domestic industry is like article to the goods imported from the subject
country. The product produced by the domestic industry and imported from the subject country are
comparable in terms of physical & chemical properties, functions & uses, product specifications, pricing,
distribution & marketing and tariff classification of the goods. Even though there are different
manufacturing process/technologies involved for production of the subject goods, the end product has
comparable specifications and is used interchangeably. In view of the same, the product manufactured by
the domestic industry is considered as like article to the product imported into India.

The product under consideration is classified under Chapter 29 of the Customs Tariff Act, 1975 under the
HS Code 2905 1220. The customs classification is only indicative and not binding on the scope of the
product under consideration in the present investigation.

SCOPE OF DOMESTIC INDUSTRY & STANDING

The petition filed by the domestic industry highlighted that Deepak Phenolics Limited was considered
ineligible by the applicant due to its imports of the subject goods during the period of investigation. The
petitioner, however, believed it was eligible despite also importing goods from a different country. Deepak
Phenolics imported $2.12 million worth of goods from China PR, while the petitioner imported $7.14
million from Korea, alleging a deliberate attempt to sway the Authority. The petitioner's consistent imports
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D.2

11.

12.

D.3

13.

14.

from Korea indicate a strategy to avoid China and continue importing from other countries at similar prices.
This raises concerns about the eligibility criteria for the domestic industry.

Submissions by the domestic industry

The submissions made by the domestic industry with regard to scope of the domestic industry and standing
are as follows:

Apart from the applicant, there is only one other domestic producer of the subject goods in India,
that is, Deepak Phenolics Limited (“DPL”).

DPL has imported the subject goods from the subject country during the period of investigation.
Thus, the producer should be considered ineligible for the purpose of determining standing.

The applicant has not imported the product under consideration from the subject country during the
period of investigation and is not related to any importer in India or any exporter from the subject
country.

iv. The imports were made from non-subject countries, primarily South Korea. As per Rule 2(b) of the
Anti-Dumping Rules, an applicant may be considered ineligible to constitute domestic industry in
case it is an importer of dumped article. Since dumping investigation is only applicable for the
imports from the subject country, imports made by the petitioner from other countries do not bar the
petitioner from constituting domestic industry.

Particulars Unit 2022-23
Imports made by petitioner MT falaie
Production in India MT el
Demand in India MT el
Imports in relation to production % Fxk
Imports in relation to demand % Fxk

V. The quantity of imports stated by other interested parties during the oral hearing was overstated. The
imports are negligible compared to production and consumption in India, as shown in the table
above.

Vi. In case, DPL is considered ineligible, the applicant accounts for 1200% production of like article in
India.

vii.  In case, DPL is considered eligible, the applicant still accounts for a major proportion of domestic

production in India and thus, satisfies the requirement as per Rule 2(b) and Rule 5 of the Anti-
Dumping Rules.

Examination by the Authority

Rule 2(b) of the Rules defines domestic industry as follows:

“(b) "domestic industry" means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes
a major proportion of the total domestic production of that article except when such producers are related
to the exporters or importers of the alleged dumped article or are themselves importers thereof in such
case the term 'domestic industry’ may be construed as referring to the rest of the producers.”

The application for initiation of the present investigation has been filed by Deepak Fertilisers and
Petrochemicals Corporation Limited. The applicant has submitted that there is only one other producer of the
subject goods in India, that is Deepak Phenolics Limited. DPL has submitted a letter supporting imposition of
anti-dumping duty on imports of the product under consideration from the subject country. It is noted that the
applicant has not imported the product under consideration and is not related to any importer in India or any
exporter from the subject country.

The applicant has submitted that Deepak Phenolics Limited (DPL) has imported the product under
consideration from the subject country during the period of investigation. This assertion is supported by
DPL's statement and the same is also verified through DG Systems data. Since, DPL has imported the PUC
from the subject country, the Authority deems DPL ineligible for the purpose of determining standing.
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21.

Accordingly, the Authority holds that for the purpose of this investigation, the applicant accounts for 100% of
the domestic production in India and satisfies the standing requirement of Rule 2(b) read with Rule 5(3) of the
Rules.

In response to the interested party’s claim that the petitioners’ consistent imports from Korea suggest a
strategy to circumvent China and continue importing at similar prices, raises concerns about the eligibility
criteria for the domestic industry, the Authority notes that the term "themselves importers thereof" in Rule
2(b) of the AD Rules 1995 refers to domestic producers who are involved in importing the alleged dumped
article. The word "thereof" explicitly refers to the alleged dumped articles. Further, "alleged dumped article"
in the said rule pertains to goods from the country accused of dumping i.e. subject country, which is China in
the present investigation. Since the applicant has not imported the subject goods from China, there is no
question regarding the eligibility of the applicant as domestic industry for this investigation. Arguendo, the
Authority verified that Deepak Fertilizers imported *** MT of subject goods from Korea, amounting to $***
million. These imports represent ***% of the total imports and ***% of the total demand during the period of
investigation. This data indicates that the volume and value of imports from Korea RP are relatively minor in
the context of the overall market, undermining the claim that the exclusion was intended to influence the
investigation's outcome.
The Authority further notes that even in case the production of DPL is taken into consideration for the
purpose of determining standing, the applicant solely accounts for major proportion of domestic production in
India and thus, satisfies the requirement of Rule 2(b) read with Rule 5(3) of the Rules.
CONFIDENTIALITY

Submission by the other interested parties

No submissions have been made by the other interested parties with regard to confidentiality.

Submissions made by the domestic industry

The submissions made by the domestic industry with regard to confidentiality are as follows:

i Zhuhai Long Success Chemical Industry Co. has claimed excessive confidentiality as it has claimed
the list of products produced / sold, shareholding, production process, number of employees and
details of related parties confidential.

ii. Fox Chem Pte Limited and SK Chemical Trading (HK) Limited have claimed excessive
confidentiality as they have not disclosed the related parties involved in production and sales of the
subject goods as well as shareholders of the company.

Examination by the Authority

Rule 7 of the Anti-Dumping Rules provides as follows:

"'7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12, sub-

rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub-rule (1) of rule

5, or any other information provided to the designated authority on a confidential basis by any party in the

course of investigation, shall, upon the designated authority being satisfied as to its confidentiality, be

treated as such by it and no such information shall be disclosed to any other party without specific
authorization of the party providing such information.

(2) The designated authority may require the interested parties providing information on confidential basis

to furnish non-confidential summary thereof and if, in the opinion of a party providing such information,

such information is not susceptible of summary, such party may submit to the designated authority a

statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the

request for confidentiality is not warranted or the supplier of the information is either unwilling to make

the information public or to authorize its disclosure in a generalized or summary form, it may disregard

such information."
The information provided by all the interested parties on confidential basis was examined with regard to
sufficiency of the confidentiality claims. On being satisfied, the Authority has accepted the confidentiality
claims, wherever warranted and such information has been considered confidential and not disclosed to the
other interested parties. Wherever possible, the parties providing information on confidential basis were
directed to provide sufficient non-confidential version of the information filed on confidential basis, which
was duly circulated to all the interested parties.

MISCELLANEOUS ISSUES

Submission by the other interested parties

The producer/exporter argues that the domestic industry has failed to prove that China is setting benchmark
prices, especially when imports from various countries undercut prices. There are no clear criteria to
determine which country sets benchmarks in anti-dumping investigations, and price data shows significant
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fluctuations from China PR, Taiwan, Korea RP, USA, and Netherlands. Chinese exporters do not consistently
set lower benchmarks compared to other countries. Pricing strategies are influenced by market conditions,
currency fluctuations, and global trade dynamics. It is crucial to evaluate imports from all major sourcing
countries to effectively address injury to the domestic industry. The Authority is urged to review and apply
trade measures consistently across all involved countries, rather than focusing solely on China PR.

22.  The investigation against China PR was initiated based on the petitioner's application, primarily focusing on
Chinese exports, citing price undercutting and material injury to the domestic industry. However, import
prices from China were similar to those from Taiwan, Korea, USA, and the Netherlands, collectively
constituting 99% of total imports. The producer/exporter argues that the investigation should have been
initiated against all countries whose import prices closely resemble those of China, especially those meeting
the threshold of 3% import volume. Annexure Il of the Anti-Dumping Rules mandates a cumulative
assessment of the impact of imports from multiple countries when the margin of dumping exceeds 2% of the
export price, and the volume of imports from each country is at least 3% of the total imports, or collectively
these countries account for more than 7% of total imports.

23. It has also been argued that focusing on one country, like China in this case, without considering others could
be seen as arbitrary and discriminatory. It may not effectively address the issue of price undercutting and
harm to the domestic industry from various sources. Therefore, the Authority is urged to evaluate all
exporting countries' behavior fairly.

24.  Imports from Taiwan, Korea, USA, and the Netherlands individually exceed the 3% threshold, making up
99% of total imports, including from China. The current investigation may violate WTO rules by not
including all relevant countries. A broader investigation is needed to comply with anti-dumping laws and
ensure fairness.

25. It has been submitted that in accordance with Para 11.7.2 of the Manual of Operating Practices for Trade
Remedy Investigations, a cumulative assessment is warranted in the current investigation. The criteria
stipulate that such assessment must be undertaken when imports from individual countries exceed 3% of the
import volume of the like product, and collectively surpass 7%. These conditions are satisfied in the present
investigation. Furthermore, it is noted that the margin of dumping from all other countries is expected to fall
within a similar range as that of China PR, given the similarity in their CIF prices. Therefore, in the interest of
ensuring a thorough and legally sound investigation, it is recommended that the Authority proceed with a
cumulative assessment in the present investigation.

26.  The producer/exporter also argues that focusing the investigation only against China will not fully mitigate
the injury to the domestic industry. Prices from countries like Taiwan, Korea RP, USA, and Netherlands have
been competitive or lower than China in the past. To effectively combat the injury caused by unfairly priced
imports, a thorough investigation involving all relevant countries is necessary. This comprehensive approach
ensures a fair and uniform application of any anti-dumping measures. Failure to include all countries could
result in ongoing unfair competition and insufficient protection for the domestic industry.

F.2 Submissions made by the domestic industry

27.  The investigation targets anti-dumping duties on imports from China, the primary price setter in the Indian
market. Despite significant imports from countries like South Korea, Taiwan, the USA, and the Netherlands,
only China's imports have surged during the investigation period, while imports from other major countries,
except the USA, have declined.

Countries 2021-22 2022-23 Change
Volume %

China 38,364 76,040 37,676 98%
Taiwan 23,152 13,890 -9,262 -40%
Korea 36,759 14,860 -21,899 -60%
USA 5,691 8,763 3,072 54%
Netherlands 7,457 4,498 -2,959 -40%
Total for Other countries 8,188 1,478 -6,710 -82%
Total for these countries 81,247 43,489 -37,758

28. Imports from the USA are relatively small, at 8,763 MT, constituting only 6% of India's total imports and 4%
of its demand. In contrast, while China increased its imports by 37,676 MT, other countries collectively lost
37,758 MT, indicating that Chinese producers replaced suppliers from other countries. Monthly data reveals
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that USA imports occurred only in the third quarter of the investigation period. Additionally, China's average
import price was lower than that of all non-subject countries, leading to a complete substitution of imports
from other nations by the Chinese products.

The applicant further submitted that the Authority must assess whether dumped imports from China are a
major factor in causing injury. It is not necessary for dumped imports to be the sole or principal cause of
injury; they need only be one of the contributing factors. In the case of European Communities — Anti-
dumping duties on Malleable Cast Iron Tube or Pipe Fittings from Brazil [DS 219], the Panel determined that
even if imports from other countries have contributed to material injury, they do not negate the causal link
between dumping and the injury.

7.367 In its determination, the European Communities identified certain factors, other than dumped
imports, that were potentially causing injury to the domestic industry including imports from third
countries not subject to the investigation; decline in consumption and substitution. With respect to
each of these factors individually, the European Communities conducted a separate examination and
found either that it “is not such as to have contributed in any significant way to the material injury
suffered by the Community industry” (decline in consumption); that it made “no significant
contribution” (export performance) or that "no significant influence” could have resulted (own
imports of the product concerned), that it cannot have significantly contributed to injury
(substitution), or (in the case of imports from the countries not subject to the investigation) “even if
imports from other third countries may have contributed to the material injury suffered by the
Community industry, it is hereby confirmed that they are not such to have broken the causal link
between the dumping and the injury found”). The European Communities concluded that any other
factors that may have contributed to the injury to the domestic industry were *not such as to have
broken the casual link’* between dumped imports and injury.

7.368 These aspects of the EC determination indicate to us that the European Communities analysed
individually the causal factors concerned and identified the individual effects of each of these causal
factors. With respect to each of the factors, the European Communities concluded that the extent of
the contribution to injury was not significant, or, in one case, extrapolated that, even if the effect were
significant, it would not be such as to “break the causal link” between dumped imports and material
injury. The European Communities' overall conclusion was that none of these factors had an effect
that was such to have broken the causal link between dumped imports and material injury.

7.369 We are certainly aware of the theoretical possibility that a causation methodology which
separates and distinguishes between individual injury factors may not accommodate the possibility
that multiple “insignificant factors” might collectively constitute a significant cause of injury such as
to sever the link between dumped imports and injury. However, the EC methodology -- which we
understand to separate and distinguish between the effects of each of these causal factors and the
dumped imports including through an examination as to whether the extent of the effects of each
causal factor are such that it is necessary to separate and distinguish its effects -- does not leave the
effects of those factors entirely lumped together and indistinguishable.

Para 7.250 of 7.253 of United States — Anti-dumping measures on certain Hot-Rolled Steel Products from
Japan [DS 184] also states that Article 3.5 of the AD Agreement mandates that authorities demonstrate a
causal link between dumped imports and injury to the domestic industry. This involves a thorough review of
all relevant evidence and consideration of other factors causing harm. Authorities must ensure that injuries
from these other factors are not wrongly attributed to dumped imports. The requirement emphasizes avoiding
simplistic conclusions and confirms that injuries from other factors must not disrupt the causal link between
dumped imports and material injury. The decision in United States — Atlantic Salmon remains relevant,
affirming that the principle of non-attribution of injuries to dumped imports is unchanged despite Japan’s
claims of substantive text changes.

Anti-dumping duties can be imposed on imports from a single country if those imports are causing injury to
the domestic industry. The key legal requirement is that dumped imports must be one of the causes of injury.
The European Union has imposed such duties on imports from individual countries despite significant imports
from other nations. For example:

e Calcium Silicon from China: Although imports from Brazil and non-subject countries were
significant, the European Commission focused on China, citing its higher volume and greater
impact on injury compared to Brazil and other sources.

e Birch Plywood from Russia: Despite imports from Belarus and Ukraine being present, the EU
only targeted Russia due to the limited presence of the other imports in the market.

The practice confirms that anti-dumping duties can address injury from a single country without needing to
consider imports from all other countries, even if those imports are significant.
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33. Further, the law does not outline criteria for selecting subject countries for anti-dumping investigations. It
specifies that investigations must be terminated if imports from a subject country are below 3% individually
or 7% cumulatively. The Rules address termination conditions rather than selection criteria. Annexure Il of
the Rules on cumulative assessment applies only when more than one country is simultaneously investigated.
Since the current case involves only one country, this rule does not apply. Furthermore, there is no evidence
of dumping from other countries, which is necessary for including them in the investigation.

F.3 Examination by the Authority

34.  The arguments given by all the interested parties with respect to the initiation being bad in law were analysed
within the framework of applicable rules in force. In this regard, the Rule 14 of the AD Rules, 1995 states the
circumstances under which the investigation shall be terminated. Rule 14(d) requires that the investigation
must be terminated if imports from a specific country account for less than three percent of the total imports
of the like product unless countries individually contributing less than three percent of imports collectively
account for more than seven percent of the total import volume of the like product.

35.  The Authority in this reference, observes that there is no prevailing specific law prohibiting the initiation of
an investigation against one country, even if imports from other countries are substantial. Therefore, the
current investigation does not contravene any legal standards simply because it focuses solely on Chinese
imports to assess injury.

36. In light of allegations from interested parties that imports from other countries Taiwan, Korea, USA and
Netherlands were significant and the domestic industry's contention that China was setting market prices, the
Authority meticulously examined whether Chinese prices were lower or higher compared to imports from
Taiwan, Korea, USA, and the Netherlands. Notably, import volumes from these countries exceeded de
minimis limits during the period of investigation (POI). However, in this instance, the Authority has observed
specific circumstances, which are addressed in the subsequent paragraphs.

37.  The Authority conducted a comprehensive comparison of import prices, analyzing data on a monthly basis to
account for significant price fluctuations over time. To ensure a robust assessment, a weighted average price
difference was calculated between China and each of the other major suppliers, taking into consideration the
respective import volumes from China.

Month-wise Price Trend of China and Other Countries
Monthly Price Analysis

Month China Taiwan Korea RP USA Netherlands
Quantity | Rs/MT | Quantity | Rs/MT | Quantity | Rs./MT | Quantity | Rs/MT | Quantity | Rs./MT
Apr-22 9,547 81,774 173 97,951 1,399 86,231 - - 12 -
May-22 6,488 89,025 1,930 88,603 - - - - 12 -
Jun-22 8,097 88,956 1,697 95,450 1,998 88,378 - - 1,502 84,859
Jul-22 8,043 89,883 1,003 88,137 - - - - 12 -
Aug-22 - - 13 | 1,55,424 - - - - - -
Sep-22 7,463 77,139 - - 2,969 84,073 - - - -
Oct-22 8,322 77,162 1,785 77,085 1,940 78,930 - - 1,062 85,914
Nov-22 4,905 77,702 1,016 79,163 - - 1,504 82,877 12 -
Dec-22 7,607 78,655 2,662 74,524 985 85,012 3,960 79,735 1,539 84,294
Jan-23 2,953 77,757 1,039 74,251 115 | 1,06,451 19 - 6 -
Feb-23 4,904 76,232 742 77,500 112 | 1,00,995 321 76,709 12 -
Mar-23 4,094 79,136 1,805 77,838 5,091 77,483 2,960 74,883 6 -
Total 72,423 81,828 13,864 81,635 14,610 82,259 8,763 80,215 4,177 93,156
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Monthly and weighted Average Price difference between China andOther Countries (Taiwan, Korea,
USA and Netherlands )
(Rs./MT)
Month Quantity Exported by Taiwan Korea USA Netherland
China
(MT)
Apr-22 9,547 16,177 4,457 - -
May-22 6,488 -422 - - -
Jun-22 8,097 6,494 -578 - -4,096
Jul-22 8,043 -1,746 - - -
Aug-22 - - - - -
Sep-22 7,463 - 6,934 - -
Oct-22 8,322 -76 1,768 - 8,752
Nov-22 4,905 1,461 - 5,176 -
Dec-22 7,607 -4,131 6,357 1,080 5,639
Jan-23 2,953 -3,506 28,694 - -
Feb-23 4,904 1,268 24,763 478 -
Mar-23 4,094 -1,298 -1,653 -4,253 -
Weighted Average Price 72,423 2,153 4,862 256 1,140
Undercut

38.

39.

The above analysis revealed that the import prices from China were lower than those from Taiwan, Korea,
USA, and the Netherlands in the present POI. Further, it was these low priced Chinese imports which forced
the other countries also to reduce their prices. This finding strongly suggests that Chinese import prices
exerted downward pressure on the overall market price.

Furthermore, despite other countries' attempts to remain competitive by adjusting their prices to match those
of Chinese exports, they experienced a decline in import volumes during the POI. It is seen that whereas the
Chinese imports increased by approximately 37,000 MT, imports from major exporting countries collectively
declined by 31,000 MT. This clearly shows that the low prices of Chinese imports not only undercut the
prices of other suppliers but also significantly impacted their volume and market share.

Countries

Volume (MT) Price (Rs./ Unit)

2019-20 | 2020-21 | 2021-22 | 2022-23 | 2019-20 | 2020-21 | 2021-22 | 2022-23

CHINAP RP 78,685 52,332 35,758 72,423 50,272 92,645 82,240 81,828

TAIWAN 7,676 19,859 22,593 13,864 55,305 86,532 83,789 81,635

KOREA RP 28,823 34,691 34,547 14,610 52,336 89,061 80,955 82,259

USA 9,862 18,952 5,695 8,763 54,958 81,783 79,344 80,215

NETHERLAND 5,162 5,033 6,440 4,177 53,347 93,117 89,754 93,156

40.

The Authority examined the import data from DG Systems and observed there has been significant increase in
the imports from China and substantial decline in the imports from other countries, except for those from the
USA. The same is depicted in the table given below. As regards imports from USA, it has been noticed that
exports by USA were not regular and it happened only at the end of POI between December, 2022 to March
2023. A significant increase of more than 100% in imports from China during the POI and simultaneous
decline in the imports from other countries clearly reflects dominance of Chinese exporters/producers
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controlling the market. Moreover, the decision not to initiate investigation against other countries does not
negate the potential injury inflicted by Chinese imports on the domestic industry.

Trend of Imports from China and Other Countries

Import 2021-22 2022-23 Change (%)

China 35,758 72,423 103%
Taiwan 22,593 13,864 -39%
Korea 34,547 14,610 -58%
USA 5,695 8,763 54%
Netherland 6,440 4,177 -35%

41. A graphical representation of trend of imports from China and other countries is also depicted as follow to
show the significant increase in the imports from China and decline in imports from other countries especially
accounting for more than 3% of total imports in India.

Trend of Imports from China and Other Countries
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42. The examination of pricing data, market share trends, and the overall impact on the domestic industry
establishes that Chinese imports were the primary and predominant cause of the material injury.

G. MARKET ECONOMY TREATMENT (MET), NORMAL VALUE, EXPORT PRICE &
DETERMINATION OF DUMPING MARGIN

G.1 Submissions by the other interested parties

43. After December 11, 2016, i.e., after expiry of the China’s Accession Protocol, India's Basic Anti-Dumping
Regulations cannot establish normal value for Chinese exporting producers based on domestic prices and
costs. This means that India no longer has a legal basis to calculate normal value in anti-dumping
investigations of Chinese products using non-market economy methodology. If India does not comply, China
PR may challenge the legislation, as it is inconsistent with India's WTO obligations. The Ministry of
Commerce and Industry is obligated to obtain necessary information for calculating dumping margins in
accordance with WTO rules.

44, China PR should be granted "market economy status" based on its market economy development, and normal
value calculations should following Article 2 of the Anti-Dumping Agreement, using the data filed by the
company in its response.

G.2  Submissions by the domestic industry

45.  The following submissions have been made by the domestic industry with regard to market economy treatment,
normal value, export price and dumping margin:
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i China PR should be treated as a non-market economy in accordance with Article 15(a)(i) of China’s
accession protocol, and the normal value should be determined in accordance with Para 7 of Annexure |
to the Rules.

ii. The WTO members only need to use domestic prices or costs in China if producers prove that market
economy conditions apply to their industry. Since the producers have not demonstrated this, the
Designated Authority is not required to use China's domestic prices or costs to determine normal value.
This approach is consistent with the Designated Authority’s treatment of China as a non-market
economy in recent investigations, including the sunset review of anti-dumping measures on Electric
Insulators from China (Case No. 7/44/2018-DGTR).

iii.  The normal value has been determined for the subject country on the basis of FOB price of exports from
Korea RP to countries other than India. Such prices are adjusted for port expenses, bank charges and
inland freight.

iv.  Alternatively, the applicant has also constructed the normal value based on price payable in India duly
adjusted for selling, general and administrative expenses and reasonable profits.

\2 The applicant has determined the export price as per DGCI&S published data. Adjustments have been
made for ocean freight, marine insurance, commission, port expenses, bank charges and inland freight.

Vi. The dumping margin is positive and significant.

Examination by the Authority

The Authority had sent questionnaires to the known producers/exporters from the subject country, advising them
to provide the information in the form and manner prescribed by the Authority. Response to exporter’s
questionnaire has been filed by Zhuhai Long Success Chemical Industry Co., Ltd., Fox Chem Pte Limited and SK
Chemical Trading (HK) Limited.

G.3.1 Determination of normal value

Examination of Market Economy Status

47.

48.

The Authority had sent questionnaires to known producers / exporters from the subject country, advising them to
provide the information in form and manner prescribed by the Authority. None of the producers have filed
response to the supplementary questionnaire for claiming market economy treatment. Accordingly, the normal
value for the producers from China PR has been determined as below.

Article 15 of the China’s Accession Protocol to the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General Agreement on
Tariffs and Trade 1994 ("Anti-Dumping Agreement") and the SCM Agreement shall apply in proceedings
involving imports of Chinese origin into a WTO Member consistent with the following:

(a) In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping Agreement,
the importing WTO Member shall use either Chinese prices or costs for the industry under investigation or a
methodology that is not based on a strict comparison with domestic prices or costs in China based on the
following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in the industry
producing the like product with regard to the manufacture, production and sale of that product, the importing
WTO Member shall use Chinese prices or costs for the industry under investigation in determining price
comparability;

(ii) The importing WTO Member may use a methodology that is not based on a strict comparison with domestic
prices or costs in China if the producers under investigation cannot clearly show that market economy
conditions prevail in the industry producing the like product with regard to manufacture, production and sale
of that product.

(b) In proceedings under Parts Il, 111 and V of the SCM Agreement, when addressing subsidies described in
Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall apply; however, if there
are special difficulties in that application, the importing WTO Member may then use methodologies for
identifying and measuring the subsidy benefit which take into account the possibility that prevailing terms and
conditions in China may not always be available as appropriate benchmarks. In applying such methodologies,
where practicable, the importing WTO Member should adjust such prevailing terms and conditions before
considering the use of terms and conditions prevailing outside China.
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49.

50.

5l

(c) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to the
Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with subparagraph
(b) to the Committee on Subsidies and Countervailing Measures.

(d) Once China has established, under the national law of the importing WTO Member, that it is a market
economy, the provisions of subparagraph (a) shall be terminated provided that the importing Member's
national law contains market economy criteria as of the date of accession. In any event, the provisions of
subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should China establish,
pursuant to the national law of the importing WTO Member, that market economy conditions prevail in a
particular industry or sector, the non-market economy provisions of subparagraph (a) shall no longer apply to
that industry or sector.”

The treatment of China PR as a non — market economy does not solely stem from Article 15 (a) (ii) —but also
flows from the remaining text of Article 15 i.e., subparagraph (a), as well as the broader rules set forth in Article
VI of GATT 199435 and Article 2.2.1.1 of the WTO Anti-Dumping Agreement. As per the current international
framework emerging from Article 15 of China’s Accession Protocol, read with GATT Article VI and Article
2.2.1.1 of the Anti-Dumping Agreement, there are no restrictions in treating China PR as non-market economy. It
is noted that although Article 15 (a)(ii) has expired, Article 2.2.1.1 of the Anti dumping Agreement read with the
Article 15(a)(i) of China’s Accession Protocol to the WTO indicate that producers/exporters from China PR may
be required to prove that market economy conditions exist in China PR. Further, paragraph 8 of Annexure 1 to the
AD Rules stipulates that any country that has been determined to be or has been treated as a non-market economy
country, is presumed to be a non-market economy. Exporters from such country may rebut such a presumption by
providing information/evidence stipulated in paragraph 8(3) of Annexure-1 to the AD Rules in the form of a
response to the supplementary questionnaire issued by the Authority. Therefore, the burden is on the
producers/exporters to prove that Market Economy Conditions prevail in the subject country.

The Authority has a consistent practice of treating China PR as a Non-Market Economy. It is noted that since the
responding producers/exporters from China PR has not filed a response to Market economy
treatment/Supplementary questionnaire to dispute the presumption that market economy conditions exist in China
PR, the normal value computation is required to be done as per the provisions of paragraph 7 of Annexure | of the
Rules, which reads as under:

“7. In case of imports _from non-market economy countries, normal value shall be determined on the basis of
the price or constructed value in the market economy third country, or the price from such a third country to
other countries, including India or where it is not possible, or on any other reasonable basis, including the
price actually paid or payable in India for the like product, duly adjusted if necessary, to include a reasonable
profit margin. An appropriate market economy third country shall be selected by the designated authority in a
reasonable manner, keeping in view the level of development of the country concerned and the product in
question, and due account shall be taken of any reliable information made available at the time of selection.
Accounts shall be taken within time limits, where appropriate, of the investigation made in any similar matter in
respect of any other market economy third country. The parties to the investigation shall be informed without
any unreasonable delay the aforesaid selection of the market economy third country and shall be given a
reasonable period of time to offer their comments.”

The normal value for China PR has been determined on the basis of price payable in India, calculated as per cost
of production in India, duly adjusted, for selling, general & administrative expenses and reasonable profits. The
normal value so determined is indicated in the dumping margin table below.

Determination of Export Price

52.

The followings producers / exporters have filed responses to Exporters' Questionnaire:
i.  Zhuhai Long Success Chemical Industry Co., Ltd.
ii. Fox Chem Pte Limited
iii. SK Chemical Trading (HK) Limited

Export price for Zhuhai Long Success Chemical Industry Co., Ltd, Fox Chem Pte Limited and SK Chemical
Trading (HK) Limited

53.

Zhuhai Long Success Chemical Industry Co., Ltd. is the producer of the product under consideration and has exported
the subject goods to India through unrelated exporters, namely, Fox Chem Pte Limited and SK Chemical Trading (HK)
Limited. The Authority notes that the producer has sold ***MT to unrelated traders. Out of the said sales Fox Chem Pte
Limited has exported ***MT to India and SK Chemical Trading (HK) Limited has exported *** MT to India. The
producer/unrelated exporter has claimed adjustment on account of ocean freight and credit cost.
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54.

For

55.

The Authority has undertaken desk verification and examined the claims made by the respondent. The
adjustments claimed by the respondent have been allowed. However, the producer/unrelated exporter did not
claim the insurance cost. Therefore, to calculate the CIF price, the Authority has computed the insurance cost as
0.5% of the net invoice value, which is also applied by the applicant to calculate their claimed net export price.
The net export price so determined is given below in the dumping margin table.

all other producers / exporters from China PR

The export price for all other producers and exporters, that have not participated in the present investigation, has
been determined as per facts available after allowing due adjustments for ocean freight, marine insurance,
commission, bank charges, port expenses and inland freight. The same has been mentioned in the dumping margin
table.

Dumping Margin

56.

S7.

58.

59.

Considering the normal value constructed as provided above, and export price as determined, the dumping margin
determined for the subject country is as follows:
S.N. | Name of Dumping

Producer Normal Export Dumping . Dumping

_ _ CIF Value | Margin _
Value Price Margin (% based | Margin %
on CIF)
(USD/MT) | (USD/MT) | (USD/MT) | (USD/MT) (MT) (Range)

China PR
1 Zhuhal Long **k% **k% **k* **k* *kk

Success

Chemical 20-30

Industry Co.,

Ltd,
2 Non_ **k% **k% **k* **k* *kk

coqperatlve / 40-50

residual

exporters

H. INJURY ASSESSMENT AND CAUSAL LINK
H.1  Submissions by other interested parties

The domestic industry's injury is attributed to factors other than imports from China PR. If any injury occurs, the
Director General must examine known factors causing injury to the domestic industry.
The Appellate Body in US — Hot-Rolled Steel ruled that investigating authorities must assess the injury caused by
other known factors and separate the injurious effects of dumped imports from those of other factors. This requires
a satisfactory explanation of the nature and extent of the injurious effects of the other factors, as distinguished
from the injurious effects of the dumped imports. It is crucial that non-attributive factors are analyzed in detail by
the Director General before rejecting other factors causing injury to the domestic market. To determine the injury
caused to the petitioner, three issues must be considered: analyzing the effect of other factors, determining the
extent of their effect on the petitioner, and making a detailed analysis of the impact of any factor.
The Directorate General of Trade Remedies (DGTR) is criticized for its lesser duty rule and non-injurious price
calculation, which is deemed highly inflated and not based on real situations. The law requires reasonable return to
arrive at the non-injurious price, and the DGTR should adopt the return on capital employed (ROCE) earned by
the industry when there was no allegation of dumping as a reasonable profit margin.
The 22% ROCE is incorrect as it provides more than 22% return on net worth portion of capital employed, which

60.

is not acceptable during a global recession. The DGTR's 22% ROCE is also deemed unreasonable, as it was
introduced by the Government of India in the Drugs (Prices Control) Order, 1987, specifically designed for fixing
prices of bulk drugs. The 22% ROCE cannot be considered reasonable after 37 years, as interest rates and
corporate tax have come down. The DGTR is giving undue protection to the domestic industry. Further, in the
case of Bridgestone Tyre Manufacturing & Ors. v. Designated Authority, the Ld. CESTAT observed that the price
of 22% ROCE adopted by the Authority is not correct.
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H.2

61.

62.

63.

64.

65.

H.3

Submissions by the domestic industry
The following submissions have been made by the domestic industry with regard to injury and causal link:

i.  The imports have increased in India in absolute terms and in relation to production and consumption in
India.

ii.  The imports have increased at a rate much higher than the increase in demand. The subject imports have
taken up the market share of the Indian industry as well as imports from other countries.

iii. The subject imports are forcing exporters from other countries to reduce the prices of exports to India.
iv. The imports are significantly undercutting and causing a strain on the prices of the domestic industry.
v.  Price undercutting was highest during the period of investigation.

vi. The capacity utilization, production, domestic sales and market share of the domestic industry has
declined, despite demand-supply gap in the country.

vii. The domestic industry has suffered financial losses, cash losses and recorded a negative return on
investment during the period of investigation.

viii. The interest coverage ratio of the domestic industry has declined during the period of investigation as
compared to the injury period.

iX. The inventories of the domestic industry have increased by ***% in the period of investigation as
compared to the previous year.

X.  The domestic sales of the industry have significantly declined during the period of investigation as
compared to 2020-21 and 2021-22 despite a significant increase in the demand.

xi.  The domestic industry has suffered material injury and there is a threat of further material injury to the
domestic industry.

xii. There is threat of material injury as the subject imports have increased 1.9 times during the period of
investigation, there are surplus capacities in China and the subject imports are priced below the selling
price and cost of sales of the domestic industry.

xiii. The injury to the domestic industry is due to dumping of imports from China PR.

The applicant further submits that it is a multi-product company, manufactures various products at a single
location using different plants. Utilities such as power and steam are internally generated and consumed,
originating from a centralized plant but allocated individually to each product's plant. Detailed records are
maintained to track utility usage by each plant. Due to IPA's specific manufacturing chemistry, it consumes more
utilities compared to other products. Therefore, the actual utilities consumed in IPA production should be
considered when determining the non-injurious price for the domestic industry.

The applicant utilizes Propylene for IPA production, sourced from different suppliers at varying purity levels,
which affects consumption rates and prices. Higher purity reduces consumption but increases costs, while lower
purity increases consumption and reduces prices. The Authority should standardize raw material usage based on
optimal purity and consider pricing from the period of investigation to avoid distorting calculations of the non-
injurious price. Alternatively, the Authority may adjust data to calculate consumption based on the purity used
during the injury period and standardize raw material usage accordingly. Pricing adjustments may also be
necessary. The petitioner urges fair evaluation without unfairly criticizing their efficient input use.

The arguments of other interested parties should be dismissed because the Tribunal consistently maintains that a
return of 22% is standard for determining the non-injurious price, unless evidence is presented to justify a different
rate. In the case of Bridge Stone Tyre Manufacturing Vs. Designated Authority, evidence showing lower returns
globally was submitted. However, after this decision, Tribunal has upheld the 22% return unless compelling
evidence proves otherwise. For instance, in Tangshan Sanyou Group Hong Kong International Trade Co. Ltd. Vs.
Union of India [2017 (349) E.L.T. 667 (Tri. - Del.)], the Tribunal upheld this practice due to the absence of
evidence challenging the reasonableness of the 22% return set by the Designated Authority. It may be considered
that the other interested parties have not provided any evidence of the fact that 22% should not be considered.

Examination by the Authority

The Authority consistently applies a 22% Rate of Capital Employed (ROCE) as standard practice in all anti-
dumping investigations. The observations of the Ld. CESTAT in the Bridgestone case were specific to the use
of 22% ROCE in determining price underselling, not its appropriateness in computing the Non-Injurious Price
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(NIP). Moreover, the Bridgestone decision predates the introduction of Annexure-111 to the AD Rules,
rendering reliance on it by other interested parties is unjustified. In the subsequent Merino Panel Products case,
the Ld. CESTAT upheld DGTR’s practice of applying a 22% ROCE.

66. The non-injurious price of the product under consideration has been determined by adopting the verified
information and data relating to the cost of production for the period of investigation in respect of the domestic
industry. Detailed analysis / examination and reconciliation of the financial and cost records maintained by the
companies, wherever applicable, were carried out for this purpose.

67. The request of the domestic industry to standardize raw material usage based on purity and consider pricing
from the period of investigation to avoid distorting calculations of the non-injurious price has been examined. It
has been noted that the domestic industry procures raw material (refinery grade propylene) from two sources
namely BPCL Mahul and BPCL Kochi. The contention of the domestic industry that the raw material procured
from the BPCL Kochi has higher degree of purity, which requires less consumption quantity whereas the raw
material procured from BPCL Mahul has lower degree of purity requiring higher amount of consumption
quantity. However, the data submitted by the applicant not reflect the same. It has been noted that during 2019-
20 and 2020-2021 the consumption norm was *** and *** respectively where the producer utilised the raw
material from both sources with almost in similar range in both years. Hence, the plea of the domestic industry
to standardize the consumption norm based on purity is not found to be tenable and could not be considered for
finalizing the NIP.

68. The Authority has taken note of various submissions made by the domestic industry with regard to the injury
assessment and causal link and has examined the same considering the facts available on record and applicable
laws.

H.3.1 Volume Effect of Dumped Imports on the Domestic Industry
a. Assessment of demand/apparent consumption

69. For the purpose of the present investigation, demand or apparent consumption of the product in India has been
defined as the sum of domestic sales of the Indian producers and imports from all sources. The demand so
assessed is given in the table below.

Particulars Unit 2019-20 2020-21 2021-22 POI
Sales of domestic industry MT falele falele faleie faleie
Trend Indexed 100 89 107 72
Sales of other domestic producer MT Fkk Hkk Fxk Fxk
Trend Indexed - 100 142 270
Imports from subject country MT 78,685 52,332 35,758 72,423
Imports from other countries MT 58,182 1,07,539 79,176 42,662
Total Demand/Consumption MT Fkk Hkk Fxk Fxk
Trend Indexed 100 120 108 113

70. Based on the above, the Authority notes that the demand for the product under consideration has increased in
2020-21 as compared to 2019-20. The demand declined in 2021-22 as compared to the previous year and
increased again thereafter during the period of investigation.

b. Import volumes from the subject country

71. With regard to the volume of the imports, the Authority is required to consider whether there has been a
significant increase in the dumped imports from the subject country, either in absolute terms or relative to
production or consumption in India. The same is analyzed in the table below.

Particulars Unit 2019-20 2020-21 2021-22 POI
Production

Domestic Industry MT falaied falaied falele falaie
Other Indian Producer MT Hhx Hhx il Hhx
Total Production MT Hhx Hhx il Hhx
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Particulars

Unit

2019-20

2020-21

2021-22

POI

Indexed

Trend

100

133

164

187

Total Demand/Consumption

MT

*kk

*kk

***

*kx

Indexed

Trend

100

120

108

113

Imports from subject country

MT

78,685

52,332

35,758

72,423

Imports from other countries

MT

58,182

1,07,539

79,176

42,662

Total Imports

MT

1,36,867

1,59,870

1,14,934

1,15,084

Subject imports in relation to

Production

%

*k*k

*k*k

*k*k

*kxk

Indexed

Trend

100

50

28

49

Consumptlon % *kk *kk *** *kx

Indexed Trend 100 55 42 82

Total Imports % 57% 33% 31% 63%

72.

H.3.2
73.

74.

Based on the above, the Authority notes that:

i. The volume of imports from the subject country declined in 2020-21 and 2021-22 as compared to
immediate previous year but increased thereafter during the period of investigation. The imports in 2019-
20 were high due to which the domestic industry had filed an application for imposition of safeguard
measures in the form of quantitative restrictions.

ii. Imports in relation to consumption have declined in 2020-21 and 2021-22 as compared to the previous
years but increased thereafter during the period of investigation.

iii. Imports in relation to production has declined in 2020-21 and 2021-22 as compared to the previous year
but increased thereafter during the period of investigation.

iv. Imports in relation to total imports declined in 2020-21 as compared to the previous year and remained
stable in 2021-22 as compared to 2020-21 but increased thereafter. Subject imports in relation to total
imports was the highest during the period of investigation.

v. While the demand for the subject goods has increased by only ***% in the period of investigation as
compared to the previous year but the imports from the subject country have increased by ***% and the
imports from non-subject countries decreased by ***%. The subject imports have not only captured the
increase in demand in India but also the existing demand in India.

Price Effect of Dumped Imports on the Domestic Industry

With regard to the effect of the dumped imports on prices of the domestic industry, it is required to be analyzed
whether there has been a significant price undercutting by the alleged dumped imports as compared to the price
of the like products in India, or whether the effect of such imports is otherwise to depress prices or prevent price
increases, which otherwise would have occurred in the normal course. The impact on the prices of the domestic
industry on account of the dumped imports from the subject country has been examined with reference to price
undercutting, price suppression and price depression, if any. For the purpose of this analysis, the cost of
production, net sales realization (NSR) and the non-injurious price (NIP) of the domestic industry have been
compared with the landed price of imports of the subject goods from the subject country.

Price Undercutting

For the purpose of price undercutting analysis, the selling price of the domestic industry has been compared
with the landed price of imports from the subject country. Accordingly, the undercutting effects of the dumped
imports from the subject country is as follows:

Particulars Unit POI
Landed Price IIMT 81,828
Net Sales Realization IIMT ok
Price undercutting IIMT falale
Price undercutting % faleie
Price undercutting Range % 20-30
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75.

76.

The Authority notes that the subject imports are undercutting the prices of the domestic industry and the
price undercutting is positive and significant. During the onsite verification, the domestic industry reported that
despite the low import price, the domestic industry was able to maintain a little higher price due to its ability to
provide a crucial, uninterrupted supply of the subject goods which is essential for its customers in
pharmaceutical and chemical industry. Furthermore, the domestic industry's higher selling price led to a marked
increase in imports and a consequent decline in domestic sales. This situation resulted in a significant buildup
of inventory, followed by reductions in production and capacity utilization. Consequently, the drop in import
prices, combined with rising costs, inflicted injury to the domestic industry during the POI.

Price Suppression and Depression

In order to determine whether the dumped imports are depressing the domestic prices and whether the effect of
such imports is to suppress prices to a significant degree or prevent price increases which otherwise would have
occurred in normal course, the changes in the costs and prices over the injury period, are compared as below:

Particulars

Unit

2019-20

2020-21

2021-22

POI

Selling price

IMT

*k*k

*k*

**k*k

*k*

Trend

Indexed

100

168

156

165

Cost of sales

IMT

*k*%k

*k*k

*k%k

*k*k

Trend

Indexed

100

108

131

142

Landed Price

IIMT

50,272

92,645

82,240

81,828

Trend

Indexed

100

184

164

163

77.

H.3.3
78.

a)
79.

The Authority determines that:

i.  The imports from the subject country were priced below the cost of sales of the domestic industry during
the years 2019-20, 2021-22 and the period of investigation.

ii. While the cost of sales of the domestic industry has increased during the period of investigation as
compared to 2020-21, the landed price has declined during the same period.

iii. Compared to the previous year, the selling prices of the domestic industry have increased by a smaller
margin than the rise in their cost of sales. Meanwhile, the landed prices of the subject imports have
decreased during this period. Consequently, the subject imports have suppressed and depressed the prices
of the domestic industry.

Economic Parameters of the Domestic Industry

Annexure 1l to the Rules requires that the determination of injury shall involve an objective examination of the
consequent impact of dumped imports on domestic producers of such products. With regard to consequent
impact of dumped imports on domestic producers of such products, the Rules further provide that the
examination of the impact of the dumped imports on the domestic industry should include an objective and
unbiased evaluation of all relevant economic factors and indices having a bearing on the state of the industry,
including actual and potential decline in sales, profits, output, market share, productivity, return on investments
or utilization of capacity; factors affecting domestic prices, the magnitude of the margin of dumping; actual and
potential negative effects on cash flow, inventories, employment, wages, growth, ability to raise capital
investments. The various injury parameters relating to the domestic industry are discussed hereinbelow.

Production, capacity, sales and capacity utilization

The capacity, production, sales and capacity utilization of the domestic industry over the injury period is given
in the following table: -

Particulars Unit 2019-20 2020-21 2021-22 POI
CapaCIty M T *k*k *k*k *k*k *k*k
Trend Indexed 100 100 100 100
Production MT Fkx fakaie fakaie fakaie
Trend Indexed 100 91 108 80
Capacity utilization % il Hhx Hhx Hhx




56 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
Particulars Unit 2019-20 2020-21 2021-22 POI
Trend Indexed 100 91 108 80
Domestic sales MT faleie faleie Fhx Fhx
Trend Indexed 100 89 107 72
80. Based on above, the Authority notes the following:

i. The capacity of the domestic industry has remained the same throughout the injury period.

ii. The production of the domestic industry has declined by 20% over the injury period and by ***% in the
period of investigation as compared to the previous year.

iii. The domestic sales of the domestic industry have declined by ***% over the injury period and by ***%
in the period of investigation as compared to the previous year. The domestic sales of the domestic
industry have declined even though the demand has increased in India and the domestic industry has been
selling at losses.

iv. The capacity utilization of the domestic industry has declined by ***% during the period of investigation

as compared to the previous year. The domestic industry was operating at the lowest capacity utilization
during the period of investigation as compared to the injury period.

b) Market share

81. The market share of the domestic industry and imports of the product into India is shown in the table below.
Particulars Unit 2019-20 2020-21 2021-22 POI
Subject imports % Fkk Fxk Fxk Fxk
Trend Indexed 100 55 42 82
Other imports % falele falele faleie faleie
Trend Indexed 100 153 126 65
Domestic industry % Fkk Fxk Fxk Fxk
Trend Indexed 100 74 99 64
Other domestic producer % falele falele faleie faleie
Trend Indexed - 100 159 289
Total % 100% 100% 100% 100%

82. Based on above, the Authority notes the following:

The market share of the domestic industry has reduced as compared to the base year as well as the
previous year.

The market share of the subject imports declined in 2020-21 due to commencement of production by
the other domestic producer. However, the market share of the subject imports increased again in the
period of investigation as compared to the previous year.

While the demand has increased by 4% in India during the period of investigation as compared to the
previous year, the market share of the subject imports have increased by 93% during the same period.
Thus, the subject imports captured the growth in demand as well as the existing demand in India.

c) Inventories
83. Inventory position of the domestic industry over the injury period is given in the table below:
Particulars Unit 2019-20 2020-21 2021-22 POI
Opening Inventory MT Fkk *okk ke o
Closing Inventory MT *k e o ——
Average Inventory MT ok *kk Hokk ———
Trend Indexed 100 60 52 170
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84.

85.

86.

Based on the table above, the Authority notes that the inventories of the domestic industry have increased
multifold over the injury period. Even though the domestic industry has sold the subject goods at losses, the
inventories have increased significantly.

d) Profitability, cash profits and return on capital employed

Profitability, return on capital employed and cash profits of the domestic industry over the injury period is
given in the table below: -

Particulars Unit 2019-20 2020-21 2021-22 POI
Cost of sales IIMT faleled faleled il falaled
Trend Indexed 100 108 131 142
Selling price IIMT Fx Fx ekl il
Trend Indexed 100 168 156 165
Profit/(Loss) IMT fala fala Fxx fala
Trend Indexed -100 202 -4 -26
Total Profits/(Loss) T Lacs falele falele faleie faleie
Trend Indexed -100 181 -5 -17
Cash Profits IMT kel kel *xx Hxx
Trend Indexed -100 313 27 -11
PBIT IIMT ekl ekl el Fx
Trend Indexed -100 381 17 -20
Return on Capital Employed % faleled falaled falaled falaled
Trend Indexed -100 277 20 -16

Based on the above table, the Authority notes the following:

i. In the year-2019-20, the imports into India increased which caused serious injury to the domestic
industry. The domestic industry had filed an application for imposition of safeguard measures during this
period.

ii.  While the domestic industry has earned profits during 2020-21, it has incurred losses in 2021-22. Further,
the losses have increased during the period of investigation as compared to the previous year.

iii. The domestic industry has incurred cash losses during the period of investigation.

iv. The return on capital employed of the domestic industry has declined since 2020-21. The domestic
industry has recorded a negative return on capital employed during the period of investigation.

e) Employment, productivity and wages

87. Employment, productivity and wages of domestic industry over the injury period is given in the table below.
Particulars Unit 2019-20 2020-21 2021-22 POI
No. of employees No. il Hhx Hhx il
Trend Indexed 100 96 94 94
Productivity per employee MT/No. faleie falaied falaied faleie
Trend Indexed 100 95 114 85
Productivity per day MT/Days il Hhx Hhx il
Trend No. 100 91 108 80
Wages T Lacs falehad falead faleel ekl
Trend Indexed 100 136 125 78
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88.

89.

f)

Based on the above analysis, the Authority finds that employment in the domestic industry has steadily
decreased throughout the injury period, leading to a corresponding decline in total wages paid. Moreover, the
productivity of the domestic industry has suffered over the injury period due to reduced production levels.

Growth

The following table shows the growth parameters of the domestic industry.

Particulars Unit 2019-20 2020-21 2021-22 POI

Capacity % - - - -

Production % - Kk —— -

Domestic Sales % _ [y o —

Profit/(Loss) per unit % - Hokok . -

Cash profits per unit % - kK I —

Return on capital employed % - Fhx

*kx *kk

90.

9)

91.

h)

92.

93.

94.

95.

Based on the above, the Authority notes that:

i.  The production and sales of the domestic industry have declined in 2020-21 but increased in 2021-22.
Thereafter, both the parameters declined during the period of investigation.

ii.  The price parameters improved in 2020-21, however, the same declined during 2021-22 and the period of
investigation.

iii. During the year 2020-21, the domestic industry was in profit even the earned the cash profit, however,
during the year 2021-22 it incurred losses, which also increased significantly during POI.

iv. The return on capital employed was also negative during POl which intensified as compared with
previous year.

Ability to raise capital investment

The Authority notes that the ability of the domestic industry to raise capital investment has been adversely
impacted. This is due to the fact that the domestic industry has incurred losses in the period of investigation and
has recorded negative return on capital employed.

Factors affecting domestic prices

The Authority notes that the landed price of subject imports is below the selling price and cost of sales of the
domestic industry. Due to this the domestic industry has been forced to sell at prices below its cost of sales
which led to losses incurred during the year 2021-22 and POI. Thus, the subject imports have adversely
impacted the domestic prices in India.

Magnitude of Injury and Injury Margin

The Authority has determined non-injurious price for the domestic industry on the basis of principles laid down
in Rules read with Annexure 11, as amended. The non-injurious price of the product under consideration has
been determined by adopting the verified information relating to the cost of production for the period of
investigation. The non-injurious price of the domestic industry has been worked out and it has been compared
with the landed price from the subject country for calculating injury margin. For determining the non-injurious
price, the best utilisation of the raw materials, the utilities and the production capacity of the domestic industry
over the injury period have been considered. It is ensured that no extraordinary or non-recurring expenses were
charged to the cost of production. A reasonable return (pre-tax 22%) on the average capital employed (i.e.,
average net fixed assets plus average working capital) for the product under consideration was allowed as pre-
tax profit to arrive at the non-injurious price as prescribed in Annexure 111 of the Rules.

The landed price of the cooperative producers has been determined as per the data furnished by such
producers. For all non-cooperative producers, the Authority has determined the landed price based on the facts
available.

Based on the landed price and the non-injurious price determined as above, the injury margin for the
producers/exports is has been determined by the Authority and the same is provided in the table below.
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S.N. | Name of ~ Non- Landed Injury Injury Injury
Producer injurious Price ) CIF Value ) )
price Margin Margin Margin
(% of (Range)
(USD/MT) | (USD/MT) | (USD/MT) | (USD/MT) CIF
Value) %
China PR
1 Zhuhal Long *k*k *k%k *k*k **k*x *k*k
Success
Chemical 0-10
Industry Co.,
Ltd
2 Non_ *k*k *kxk *k*k **kx *k*k
cooperative / 20-30
residual
exporters
H.3.4 Non-attribution analysis and causal link
96. As per the Rules, it is, inter alia, required to be examined any known factors other than the dumped imports

which at the same time are injuring the domestic industry, so that the injury caused by these other factors may
not be attributed to the dumped imports. It has been examined below whether factors other than dumped
imports could have contributed to injury to the domestic industry.

a) Volume and price of imports from third countries

97. The Authority notes that there are imports in substantial quantities from a number of countries including Korea
RP, Taiwan, Netherlands and USA. The domestic industry has submitted that the price of imports from other

countries are benchmarked to import price from China PR. The Authority on the basis of data submitted by the

applicant has conducted examination of imports from all countries viz-a-viz imports from China PR.

Particulars Unit 2019-20 2020-21 2021-22 POI
Imports from China PR MT 78,685 52,332 35,758 72,423
Year on Year Change % - -33 -32 103
Imports from Korea RP MT 28,823 34,691 34,547 14,610
Year on Year Change % - 20 0 -58
Imports from USA MT 9,862 18,952 5,695 8,763
Year on Year Change % - 92 -70 54
Imports from Taiwan MT 7,676 19,859 22,593 13,864
Year on Year Change % - 159 14 -39
Imports from Netherlands MT 5,162 5,033 6,440 4,177
Year on Year Change % - -3 28 -35
Imports in relation to production

China PR % Fxk Frk Frk Frk
Korea RP % Fxk Frk Frk Frk
USA % falele falaled falaled falaled
Taiwan % faleid faladed falaied falaied
Netherlands % falalel il il il
Imports in relation to demand

China PR % Fkk falaied falaied falaied
Korea RP % Fkk falaled falaied falaied
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Particulars Unit 2019-20 2020-21 2021-22 POI
USA % *k*k *kxk *k*k *k*k
Talwan % *k*k *kxk *k*k *k*k
Netherlands % *k*k *kxk *k*k *k*k
Imports in relation to total imports

China PR % 57% 33% 31% 63%
Korea RP % 21% 22% 30% 13%
USA % 7% 12% 5% 8%
Taiwan % 6% 12% 20% 12%
Netherlands % 4% 3% 6% 4%

98. Based on the above, the Authority notes that:

i.  While the imports from China PR have increased by 103% during the period of investigation as
compared to the previous year, the imports from other countries barring the USA have declined.

ii.  While the imports from China PR have increased in relation to production in India during the period of
investigation as compared to the previous year, the imports from other countries barring USA have
declined.

iii. The imports from China PR were almost 9 times the imports from USA. Further, imports from USA
were only ***% the demand in India.

iv. Imports from China PR dominated the total imports into India. The imports from China PR were more
than half the total imports into India.

v. The imports from China PR were approximately 5 times of the imports from Korea RP and even more
than that as compared to other countries.

b) Contraction in demand
99. The Authority notes that there is no contraction in demand as the demand for the subject goods in India has
steadily increased over the injury period. Thus, the domestic industry has not suffered any injury on this
account.
c) Pattern of Consumption
100. The Authority notes that there is no change in the pattern of consumption of the subject goods which could
have caused injury to the domestic industry.
d) Trade restrictive practices and conditions of competition
101. The Authority notes that there are no trade restrictive practices or condition of competition which could have
caused injury to the domestic industry.
e) Export Performance
102. The Authority notes that the domestic industry has exported a small share of its production in the period of
investigation. However, the injury information examined hereinabove relates only to the performance of the
domestic industry in terms of the domestic market. Thus, the injury suffered cannot be attributed to the export
performance of the domestic industry.
f) Development of Technology
103. There has been no change in technology for production of the subject goods, due to which the domestic
industry has suffered injury.
s)) Performance of other products of the company
104. The Authority has considered the data relating to the performance of the subject goods only. Therefore, the

performance of other products being produced and sold by the domestic industry cannot be a possible cause of
injury.
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. INDIAN INDUSTY’S INTEREST AND OTHER ISSUES

1.1  Submissions by the other interested parties

105. The producer/exporter argues that providing protection to the Indian industry manufacturing the product under
consideration would serve the interests of only the petitioner. The imposition of anti-dumping duty on Isopropyl
Alcohol (IPA) imported from China PR poses a severe threat to public interest, particularly for downstream
industries heavily reliant on IPA. The monopolistic structure, stifling competition and hindering supply chain
diversification, could raise prices for consumers across various sectors, undermining economic growth and
industrial competitiveness. The public interest strongly favors refraining from imposing anti-dumping duty, and
the government is expected to prioritize fair and protective measures. Any form of protection would provide an
undue advantage to the domestic industry at the expense of end-users.

106. Basic Chemicals, Cosmetics & Dyes Export Promotion Council (CHEMEXCIL) has submitted the following:

Deepak fertilizer & Deepak Nitrite have capacities of approximately *** Mt each, i.e. around *** Mt in
total where as total Indian consumption is around *** MT per anum.

IPA is used by all industries, API, paint, dyes etc. It is used like water. During the current year, based on
recommendation of domestic manufacturers, country/region wise quantity restriction was imposed on
imports.

Due to this reason, the prices which were around Rs. 50-70 kg has gone above Rs. 100/- kg. The current
price is Rs. 150/- kg & expect to go up further. Imposing anti-dumping duty will further escalate the price.
The Authority should check the cost price, process, input solvents etc of the domestic industry before
putting anti-dumping duty and analyze why price from China is low and why domestic industry cannot
reach to that stage.

Due to the abnormal price rise, industry’s business /export has gone down, as we cannot compete with
other countries & loose the business due to abnormal price of IPA.

1.2 Submissions made by the domestic industry

107. The following submissions have been made by the domestic industry with regard to public interest:

Vi.

Vii.

viii.

Xi.

Imposition of anti-dumping duty will not have an adverse impact on the consumers of the product and
public at large. Rather, it will ensure fair competition in India and assist in growth of the domestic
industry.

The domestic industry was forced to shut down operation due to dumping of subject imports into
India.

The domestic industry argues that during the Covid-19 crisis, Chinese suppliers exploited
opportunities by reducing IPA supplies to India while focusing on their domestic market. This led to
increased prices globally and in India. Now, with surplus capacities, they seek to re-enter the Indian
market, emphasizing on the need to protect domestic manufacturing from unfair dumping practices.

Since IPA is used in manufacturing of pharmaceutical products, it is essential to maintain domestic
production of the subject goods in India.

In case of continued dumping, and shut down of domestic manufacturing in India, the users of the
product will be completely dependent upon imports.

There is no adverse impact on the downstream industry since IPA is not a raw material but only a
solvent. Thus, the cost of the downstream industry on account of IPA is minimal.

Since the return on capital employed is negative, the domestic industry might have to shutdown its
operations in case the situation stays the same.

While the applicant has expansion plans, the same are not feasible due to presence of dumped imports
into India.

In case of shut down of plant by the domestic industry, the demand-supply gap in the country is likely
to increase.

Imposition of anti-dumping duty does not restrict imports into India. In any case, since there was no
demand-supply gap in India even though quantitative restrictions were in force, imposition of anti-
dumping duty will not lead to a demand-supply gap.

There are alternative sources of imports available which are enough to cater to the demand-supply gap
in India. Historically, the imports into India from other countries were higher and have reduced only
due to dumping from China.
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108.

109.

110.

111.

112.

xii.  Imposition of anti-dumping duty will not lead to monopoly in India as there are two producers of the
subject goods in India and the product is being imported from various sources other than the subject
country.

Examination by the Authority

The Authority recognizes that the imposition of the anti-dumping duty would remove unfair advantage gained
by the dumping practices, prevent the decline of the domestic industry, and help maintain the availability of
wider choice to the consumers of the subject goods. The purpose of anti -dumping duty, in general, is to
eliminate injury caused to the domestic industry by the unfair trade practices of dumping so as to re-establish a
situation of open and fair competition in the Indian market, which is in the general interest of the country.
Imposition of anti-dumping duty, therefore, would not affect the availability of the product to the consumers.
The Authority notes that the imposition of the anti-dumping duty would not restrict imports from the subject
country in any way, and therefore, would not affect the availability of the product to the consumers.

Imposition of anti-dumping duty does not restrict imports into India but only ensures that the imports are at fair
prices. As per the evidence on record, there will be no scarcity of subject goods in India since the demand-
supply gap can be addressed through imports from sources other than the subject country, even in case there are
no imports from the subject country.

Particulars Volume (MT)
Capacity of the applicant sk
Capacity of the other domestic producer falea
Average demand in India* Hkk
Demand-Supply Gap Hokek
Imports from other sources** Fhx

*Based on demand in 2019-20 to 2021-22
**Highest volume of imports from each country during the injury period

It is further seen that there is more than one producer in India and ample of imports are made from countries
other than the subject country. Thus, imposition of anti-dumping duty on imports from a single country will not
lead to a situation of monopoly in India or the shortage of the product in the country.

Therefore, the Authority concludes that the imposition of anti-dumping duty will not have any adverse impact
on public at large or the downstream industry.

METHODOLOGY FOR DETERMINATION OF NON-INJURIOUS PRICE

The non-injurious price of the product under consideration has been determined by adopting the verified
information and data relating to the cost of production for the period of investigation (April 2022 to March
2023) in respect of the domestic industry. Detailed analysis/fexamination of the financial and cost records
maintained by the companies, wherever applicable, was carried out for this purpose. The non-injurious price for
the domestic industry has been determined in terms of the principles outlined in Annexure — 111 to the Rules as
briefly described below:

a. Raw Material Cost: The best utilization of raw materials by the domestic producer, over the period of
investigation and the preceding three years period, at the rates prevailing in the period of investigation was
considered.

b. Cost of Utilities: The best utilization of utilities by the domestic producer, over the period of investigation
and the preceding three years period, at the rates prevailing in the period of investigation was considered.

c. Production: The best utilization of production capacity over the period of investigation and the preceding
three years period was considered.

d. Salary & Wages: Propriety of the expenses grouped under this head and charged to the cost of production
was examined. It is ensured that no extraordinary or non- recurring expenses are charged to the cost of
production.

e. Depreciation: The reasonableness of the amount of depreciation charged to the cost of production was
examined to ensure that no charge has been made for facilities not deployed on the production of the
subject goods.



[¢TRT |—@ue 1] T T TSI © T 63

113.

114,

115.

116.

117.

118.

f. Identification And Allocation/Apportionment of Expenses: The reasonableness and justification of various
expenses claimed for the period of investigation have been examined and scrutinized by comparing with
the corresponding amounts in the immediately preceding year and admitted for computing the non-
injurious price.

g. Reasonable Return on Capital Employed: A reasonable return (pre-tax) at 22% on average capital
employed (that is Average Net Fixed Assets and Average Working Capital) for the product under
consideration was allowed for recovery of interest, corporate tax and profit.

h. Interest: Interest is allowed as an item of cost of sales and after deducting the interest, the balance amount
of return has been allowed as pre-tax profit to arrive at the non-injurious price.

i.  Non-injurious price for the domestic industry: The NIP for the product under consideration is *** I/MT.
POST DISCLOSURE COMMENTS
Submissions by the other interested parties

The petitioner's exclusion of Korea RP from the subject countries in this investigation is an attempt to mislead
the Authority, raising serious concerns about the investigation's integrity and fairness. Deepak Fertilizer
imported $7.14 million worth of subject goods from Korea during the period of investigation, indicating a
significant business relationship with the Korean producers. We believe the petitioner intentionally omitted
Korea RP to allow Deepak Fertilizer to continue importing goods under more favorable conditions while
potentially influencing the investigation's outcome. The Authority is urged to thoroughly review this issue in its
final findings.

The producer/exporter argues that the Authority's month-by-month analysis is flawed as it did not consistently
analyze injury and dumping margins across the investigation period. Import prices from Taiwan, Korea, USA,
and the Netherlands were often lower than those from China during specific months. Therefore, attributing
market price reductions solely to low-priced Chinese imports is inaccurate. Imports from other countries also
influence price benchmarks, prompting further reductions in Chinese prices. The investigation should have
included all countries whose import prices closely match those of China.

The producer/exporter asserts that in anti-dumping investigations, international trade laws stress on non-
discrimination and fairness. Targeting one country without considering similar practices by others violates these
norms. Anti-dumping measures aim to address unfair trade practices causing injury to domestic industries. A
comprehensive assessment across all exporting countries is essential to justify any duties imposed, ensuring
compliance with global trade agreements. Focusing only on China, while neglecting comparable practices from
other countries, may be perceived as arbitrary and ineffective in addressing broader price undercutting and
industry injury.

Submissions made by the domestic industry

The applicant argues that the Authority's proposed conclusion—highlighting increased demand in 2020-21 and
a decline in imports during that year—is flawed. They contend that 2019-20 and 2020-21 are unsuitable for
injury analysis because 2019-20 saw import surges causing harm to the domestic industry, and 2020-21 was
disrupted by the COVID-19 pandemic, which led to abnormal demand and a reduction in imports by Chinese
producers. The applicant asserts that only the year 2021-22 should be used for evaluating changes in demand,
imports, and injury to the domestic industry. They also emphasize that assessing injury over a four-year period
is crucial for a comprehensive analysis, and comparing only the base year to the investigation period would be
unobjective. In light of the above, the applicant argues that the economic situation of the domestic industry
should be assessed by considering events throughout the injury period, rather than relying solely on an end-
point to end-point analysis.

The Authority has noted that while it is a standard practice to initiate investigations against all countries with
individual import shares over 3% and conduct a cumulative assessment of injury, this was not done in the
present case. Previous investigations, such as those into Decor Paper, Vinyl Tiles, Chlorinated Polyvinyl
Chloride, Newsprint, Polytetrafluoroethylene, and PVC Paste Resin, have excluded countries with significant
imports, suggesting that the practice of including all such countries is not consistently applied.

The applicant contends that the return on investment allowed to the domestic industry for determining the non-
injurious price is inadequate at 2.41%. Despite depreciation of their plant and machinery, they argue the
domestic industry deserves a reasonable profit. Additionally, the 5% profit margin granted by the Authority for
calculating the constructed normal value results in significantly lower profits for the domestic industry
compared to foreign producers engaged in dumping.
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119.

K.3
120.

121.

122.

123.

124.

125.

126.

127.

Typically, non-cooperating exporters face higher duties globally to discourage non-cooperation. However, in
this case, if duties are set comparable to what would be determined based on their export price, it may
incentivize future non-cooperation. Therefore, the Authority is urged to impose higher duties on non-
cooperating exporters to maintain the incentive for cooperation.

Examination by the Authority

The Authority has examined the post disclosure submissions made by the interested parties and notes that
majority of the comments/submissions are reiterations which have already been suitably examined and
adequately addressed in the relevant paras of the final findings. The same are not being repeated in the post-
disclosure examination by the Authority for the sake of brevity. The issues raised for the first time in the post-
disclosure comments/submissions by the interested parties and considered relevant by the Authority are
examined below.

The assertion of the interested party that the applicant’s exclusion of Korea RP from the investigation
constitutes an attempt to mislead the Authority is not supported by the data from DG Systems. Upon review, the
Authority verified that Deepak Fertilizers imported *** MT of subject goods from Korea, amounting to $***
million. These imports represent ***% of the total imports and ***% of the total demand during the period of
investigation. This data indicates that the volume and value of imports from Korea RP are relatively minor in
the context of the overall market, undermining the claim that the exclusion was intended to influence the
investigation's outcome.

The interested party argued that the Authority’s month-by-month analysis is flawed due to inconsistent
examination of injury and dumping margins with respect to this the Authority notes that it has conducted a
detailed monthly analysis and calculated a weighted average price difference between Chinese imports and
those from Taiwan, Korea, the USA, and Netherlands. This analysis revealed that Chinese imports were lower
in price compared to imports from these countries, exerting significant downward pressure on overall market
prices.

Furthermore, the significant increase in Chinese imports by approximately 37,000 MT during the period of
investigation, coupled with a decline in imports from other major suppliers by 31,000 MT, demonstrates the
substantial impact of Chinese pricing on the market. The Authority's analysis indicate that the low prices of
Chinese imports not only undercut competitors but also led to a decrease in their market share and volumes.
Thus, the month-by-month analysis effectively highlights the role of Chinese imports in driving market price
reductions and causing material injury to the domestic industry, reinforcing the appropriateness of the
Authority’s analysis.

The applicant argues that the Authority’s use of data from 2019-20 and 2020-21 for demand analysis is flawed
because 2019-20 had high import levels and 2020-21 was disrupted by COVID-19. However, it's important to
look at demand over several years to understand the full picture. Including data from these years helps to see
how demand and imports have changed over time and their overall impact on the domestic industry. Relying
only on the year 2021-22 might not give a complete view. By considering the full injury period, the Authority
provides a clearer and more accurate assessment of how changes in demand and imports have affected the
industry.

In response to the claim made by the applicant that it is not a standard practice of the Authority to include all
the countries having significant imports, the Authority notes that each anti-dumping investigation is carried out
with careful consideration of its specific context to address the unique aspects of each case. In the present
investigation, despite imports from other countries exceeding 3%, the Authority has observed that Chinese
exporters and producers exert substantial control over the market, leading to a decline in imports from other
countries. Consequently, it is concluded that focusing solely on China is sufficient to address the injury to the
domestic industry. Therefore, the Authority has not initiated the investigation against all other countries with
significant imports.

With respect to the concerns regarding calculation of return on investment the Authority notes that ROI has
been calculated in accordance with the principles outlined in Annexure 111 of the Anti-Dumping Rules, 1995,
and is based on the data submitted by the domestic industry.

The Authority notes that the dumping and injury margins calculated for residual exporters in the current anti-
dumping investigation is derived from the DG Systems data and the margins calculated for the participating
exporter are below the margins calculated for non-participating exporters. Further, these higher margins reflect
a necessary and proportional response to the non-cooperation by the non-participating exporters.
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128.

CONCLUSIONS

Based on the submissions made, substantiated information provided by the interested parties and the facts
available before the Authority as recorded and examined in the aforementioned paragraphs and on the basis of
determination of dumping and consequent injury to the domestic industry, the Authority concludes the
following:

i. Product under consideration and like article: The article manufactured by the domestic industry and the

subject goods exported from the subject countries are ‘like article’ to each other in terms of Rule 2 (d) of the
AD Rules, 1995.

ii. Standing of the domestic industry: The applicant accounts for 100 % of the eligible domestic production.
The applicant satisfies the requirements stipulated under Rule 2 (b) of the AD Rules, 1995 and application
satisfies the standing requirements under Rule 5(3) of the AD Rules, 1995.

iii. The application contained all information relevant for the purpose of initiation of the anti — dumping
investigation and necessary evidence in terms of Rule 5(2) of the AD Rules, 1995 to justify the initiation of the
present investigation for determination of dumping and material injury to the domestic industry in terms of Rule
5 (3) of the AD Rules, 1995.

iv. Dumping: One producer from China PR namely Zhuhai Long Success Chemical Industry Co., Ltd.
participated in the investigation. Based on the information provided by such exporter and the constructed
normal value, the dumping margin for exports of Zhuhai Long Success Chemical Industry Co., Ltd was
determined to be positive.

v. Volume effect: The volume of imports and the dumping margin of the subject good from the subject country
were found to be above de minimis thresholds as stipulated under para (iii) of Annexure — Il to the AD Rules,
1995.

vi. With respect to the volume effect of the dumped imports on the state of the domestic industry, it was found
that such imports have increased in absolute as well as relative terms to the production and consumption of the
PUC in India. It was further found that the growth in demand was almost entirely subsumed by such dumped
imports.

vii. Price effect: As regards the price effect of such dumped imports, it was found that price undercutting from
the subject country was positive. It was further found that such dumped imports were adversely impacting the
prices of the domestic industry.

viii. Volumetric and financial parameters of the domestic industry: As regards the effect of such dumped
imports on the economic parameters of the domestic industry, the following conclusions were reached:

a. Production, capacity, capacity utilisation, sales, and market share: The applicant’s capacity has
remained constant. However, due to the presence of dumped imports it was not able to fully utilise its
capacities. The applicant’s production as well as sales declined in the POI as compared to the injury period.
There was considerable growth in demand which was largely met by dumped imports.

b. Cost of sales, selling price, profitability, and return on capital employed: The applicant’s per unit cost
of sales has increased over the injury period. The applicant’s selling price have been below the cost of sales
except for the year 2020-21. The applicant’s cash profits, profit before interest and tax, as well as return on
capital employed have significantly declined as compared to the previous year.

c. Inventories: The applicant’s average inventory increased during the POI.

d. No. of employees, productivity, and wages: The number of employees has declined over the injury
period. The wages to be paid to them also declined in the POI. However, the productivity of the applicant has
been affected due to decline in production as a consequence of dumped imports.

e. Growth: The applicant’s growth in terms of production, domestic sales, profits and return on capital
employed were found to be adversely impacted by the dumped imports.

f. Ability to raise capital investment: It was found that despite an increase in demand of the subject goods,
the applicant’s performance had deteriorated which has impacted its ability to raise capital investments.

ix. Causal link: It was found that domestic industry has suffered material injury due to the dumped imports and
no other known factors were found to be the cause of the injury. There has been an increase in the volume of
the dumped imports during the POI due to which the inventories of the domestic industry have piled up. The
presence of dumped imports in the Indian market forced the applicant to sell its like article at prices below its
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cost of sales, thereby incurred losses and adversely affected the profitability parameters of the domestic
industry.

X. Injury Margin: Upon comparison of the non — injurious price determined as per Annexure — 111 to the AD
Rules, 1995 and the landed value of subject imports from the subject countries as required under Rule 17 (3) (b)
to the AD Rules, the injury margin for producer from China PR, namely Zhuhai Long Success Chemical
Industry Co., Ltd, is found to be positive.

xi. Indian industry issues: None of the interested parties filed any substantive quantitative data through which
the impact of anti — dumping duties could be assessed on the end user. It is noted that users of the PUC would
have options if a viable domestic industry exists.

M. RECOMMENDATIONS

129. The Authority notes that the investigation was initiated and notified to all the interested parties including
Government of China PR and adequate opportunity was given to them to provide information on the aspect of
dumping, injury, causal link and impact of measures, if recommended. Having initiated and conducted the
investigation in terms of provisions of investigation as laid down under the Anti-dumping Duty Rules, the
Authority has reached a conclusion that the duty is required to be imposed on subject goods.

130. Further, having regard to the lesser duty rule as enunciated in Rule 17 (1)(b) of the AD Rules, 1995, the
Authority recommends imposition of definitive antidumping duty equal to the lesser of margin of dumping or
margin of injury, so as to remove the injury to the domestic industry. Accordingly, the Authority recommends
imposition of such revised definitive anti-dumping duties on the import of the subject goods, originating in or
exported from China PR as indicated in Col 7 of the duty table below, for a period of five (5) years from the
date of notification to be issued in this regard by the Central Government.

Duty Table
SN HS Description of Country of Country of Producer Duty
Code goods origin Export ($IMT)
1 2 3 4 5 6 7
1. 290512204 | Isopropyl Alcohol China PR China PR Zhuhai Long 82
Success Chemical
Industry Co., Ltd.
2. -do- Isopropyl Alcohol China PR Any country other Any Producer 217
than China PR
3. -do- Isopropyl Alcohol | Any country China PR Any Producer 217
other than
China PR

# The customs classification is indicative only and not binding on the scope of the product under consideration.

131.

An appeal against the order of the Designated Authority arising out of this final finding shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the Customs Tariff Act, 1975.

ANANT SWARUP, Designated Authority
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